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INTR.ODUcnON 

I, the Chairman, Committee on Public Undertakings having been 
authorised by tile Committee to submit the Report on their behalf, present 
this 'l'wady-&nt Jl.eport on the Action taken by Government on the re-
ClOIIIIIlendatiolla contained in the Fiftieth Report of the Estimates Com· 
mittee (Third !.ok Sabha) on Public Undertakings-Accommodation 
rented in Principal Cities, and Guest HoUllel Staft" Cars etc. maintained 
by thaD. 

2. The Fiftieth ll.eport of the Committee was presented to the Lot 
Sabba on the soda March, 196.f.. The replica to recommendations contained 
in the lleport were however, received only on the 11th January, 1967, 
2 yean and 9 months after the presentation of the Report. 

3. The Committee considered the replies and approved the draft 
report on the same day. 

4. 'Tbf' Report has been divided into the foliowing five Chapters:-
(i) R.eport. 
(ii) lleoommendationa that have been accepted by Government. 

(iii) 1lcc:ommendationa which the Committee do not desire to pUrine 
in view ofGo~,·. reply. 

(iv) llecommendationa in respect of which replies of Government have 
not been accepted by the Committee. 

(v) llec:ommendatioDs in respect of which final replies of Government 
are .till awaited. 

5- An analysis of the action taken by Government on the recommt:Jida. 
tiona contained in the 50th Report of the Estimates Committee (3l'd 
!.ok Sabba) is given in Appendix XIII. It would be observed therefrom 
that out of the 22 reoolJilDelldationa contained in the Report, 59' I per 
cent have been accepted by Government and the Committee do not c:k:aire 
topunue 22'72per cent of the recommendationainview of Government'. 
reply. R.eplies of Governments in respect of 17'42 per cent have not been 
accepted by the Committee. No reply from Government has been received 
in respect of o· 76 per cent of the recommendationa. 

D. N. TIw.uy, 
ClMitfnllll, 

c-i,," .. hMie UIIIImMi",s. 

(v) 



CBAPTER I 

A. ACCOMMODATION RENTED BY PUBLIC UNDERTAKINGS-
DELHI, OALCUTI'A, BOMBAY AND MADRAS-(pARAS 7-12 OF 

FlFfIETH REPORT OF E.C.) , 

IteocmuDeIIdatioa (Sedal No. I) 

After independence a large number of public undertakings had been 
set up by the Government of India. A number of them had located their 
Head Offices, Branch Offices, Liaison Offices, Show Rooms, etc. in 
~lhi, Calcutta, Bombay and Madras. While some of the undertakings 
like the Life Insurance Corporation of India, Indian Airlines Corporation 
etc., had constructed their own buildings, others had set up their offices 
in rented premises in these cities. 

2. In Delhi, Calcutta, Bombay and Madras the public undertakings 
were in occupation of an arf"a of 2+· 71 lakhs sq. ft. for which they paid 
an annual rent of Rs. 87' 78 lakhs. Thirty seven undertakings were paying 
an annual rent of more than Rs. 50,000 each in these cities. Of theM:, 7 
were paying such heavy rents in more than one city. Further, rent charges 
per sq. ft. dIffered very w; ...... :.om lIndertaking to undertaking in the same 
city appat'ently depending on their location and the period of occupation. 
The Offices of the undertakings were thus scattered, in some cases even when 
they were rented by the same undertaking. 

3. The Estimates Committee were dissatisfied with the manner in which 
the accommodation arrangements by the undertakings had been made. 
They felt that the requirements of public undertakings admitted of being 
pooled and met in a planned way and that it would be more advantageous 
to construct one or two multi-storeyed buildings to house the offices of the 
various undertakings located in these cities. 

+- That Committee hoped that considerations of economy would 
be kept in view while selecting tbe sites as their location from the heart of 
the city would not m"ke much difference as greater traoaport facilities were 
available in those places. 

5. On learning that the State Trading Corporation had acqL&ired 
a plot of land on Janpath in New Delhi at the cost of RI. 51 lakha fOr con-
structing its own building at a cost ofRs. 87 lakhs. The Estimates Commit-
tee expreued doubts about the necessity of going in for such a costly site 
and mgested that oflices of adler undcrt:ak.inp in Delbi might.also be ac_ 
cOlllllJOliated it: the miJ1ti-stoT.t:t~ building to br. colillructed by the STC. 

6. In viewoftb.e fact that Hindustan Steel Ltd. abo proposed to COD-
tract a building in Calcutta for accommodating its oIices located at eight 
ifFerent places in that city. that Committee suggested tbat it might be 
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czamIacd whether the o8ica of other Public Undertakbtp located in Cal. 
cutta could be lCCODPT'odatcd in ODe badlding. (para II) 

7. The GovuDlDCnt in their reply have .tatocl that "the adminiatr .. 
tive Mial.tria c:oaceroed will fint clecick whether the headquarters of 
o8lc:a of various public uadenakiDp mould continue to be located in the 
principal cida of Delhi, Calcutta. Bombay and Madras in accordance with 
the recommendation No. 2 (para 17) of the Committee. 

The condUliona of the adminiatrative Miniatria regarding the location 
of hcacl ofBca and liailoaa o8ica of the Public: UndertakingI in Delhi, 
Calcutta, bbay and Madras could then be reviewed bit the accommnda· 
don Advisory Committee. The Miniatry of Worb, Houaing and Urban 
Development could then undertake the CODStruction of QDe or two multi· 
ItOryed buUdinp in eaCh of these citia to hOUle th.e viriOUI oilicea of all 
undertakings. This could be poslible in two wayl, either the funds could be 
provided by Government and space allotted to each undertaking ~ payment 
ofmarket rent, or lOIIle could construct the building for the UIe or=n;" 

8. They further ltated that the head oflicel, Liaison oflicel of public 
undertakings were almOit in all c:asea established in Delhi before tb~ were 
brought within the purview of accommodation Advisory Commi~ of the 
Cabinet in 1957, or dapite their recommendations to the contrary, except 
in cuea of temporary 1ocatioDl in initial Ifages. 

9. In reply to para Ill, Government had only stated that they Itacl accepted 
the recommendation of the Committee to accommodate the offices of other 
Public Undertakinp located in Calcutta in the propoaed buliding of the 
Hindustan Steel Limited. The committee enquired from the Government in 
February 1968 as to what precise steps had been taken to implement this re. 
commendation. It is, however. regrettable that DO reply has beeD received 
from the Government so far. 

10. Tiae Co ... lu .. are IllllaaPPJ to aete tlaat n_ tIae ... eUmJ. 
• ...,. .tep. laav •• 0' 1Me. takea It)" tit. Gev ....... t to impielDeat 
,Ia. nco.......... ceataiaftl ia ..... 7-10 ... .. 01 tIae 
SO,1a Report 01 tIae £ad ... ,.. CoJDJDIttee wlalcla ... pre ..... to 
Parliaaaeat .. tile ,... Marcia, I!J&+ Foar yean ia a .tdlideatl, 
10.. pel'led 'or tIae Goverameat to ..... takea coaerete at .... 
10 impleme.t dae .. ftCO- .clado ... 

II. TIle Cow-I .... tIaenI.... rekuate tIae .............. tioa. 
at Serial No. I (Para. 7-10... aa) 01 tM ~ 01 tIae £adm.te. 
OoID-ltt ............. tile ~ to ........ tIah -..uer 
wi .... t .. ,ratlaer .tela,. LackoldecUioll_tIaIs matter ia .-Hal-
t .. ia Ia ...... can ....... adItare ,. ... caa ............. te a ceaai-
Un .......... t., ....... --......... 01 tM C---......... laple-
.... , ... TIle ,.,......... .......... lib .. c... art to .... 
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... tile ......................... acdoa ...... ........ 
............. ..... ...... erp-.tIee .u·to awaW .. cIa ~ ........ 

B. LOCATION OF HEAD OFFICES AND LIAISON OFFICES OF 
PUBLIC UNDERTAKINGS IN DELHI-PARAS 17 AND lU 

OF FIFTIETH REPOR.T OF E.C . 

..... ...... ( .............. 3) 

I~. In 1964. the head offices of 17 public undcrtaldnp were located 
in Delhi. After considering the various aspects of the matter, the Estimates 
Committee had observed that th~ proper place ~r the location of Head 
Office of an undertaking $hould be the place where ita project is located. 
or where an undertaking bas more than one project/unit a place as central 
to them as possible. They had. therefore. recommended that the Govern-
ment should go into each case and decide onmerita which of the offices sbould 
(:Ontinue to remain in Delhi. They were inclined to think that the Accom-
modation.Advisory Committee of the Ministry of Works. Housing andR.e-
habilitation had not given an efFective lead in tlris matter. Government 
could allO lay down criteria for locating the head offices-of public under-
takings in the capital 10 that in future any proposal of this nature could get 
an effective scrutiny before a decision is taken. 

13. Similarly there were as many as eight public undertakings which 
were maintaining tlleir liaiJon offices in DeJ~i~ for the purpose of clarifica-
tion of various matters with Ministries and Government Departments, con-
tacting State Bank and R.eserve Bank of India, embuaies concerned. for .work 
in connection with periodic Board meetings. 

14. In this connection that Committee had observed as follows :-
The Committee would reiterate their earlier recommendation and 

suggest that the nature and quantum of work of the esilting liaison offices 
of the public undertakings may be ezamined and the necasity fGr their loca-
tion in Delhi .. eviewed. In this connection. the dommittee have alao noticed. 
that in wme caaes the names of liaison &8itea have recmtly been changed to 
sales ofBces. etc.. They would suggest that work of allillch oftica of the public 
undertakings whether they are called LUWon Oftice or Sales Office etc. 
should be scrutinized and the neceuity or otherwise of having thfm in Delhi 
determined. If it is. bmd absolutely nec:easary to maintain IUch liaison 
oflicea etc. the feasibility of having a ~mmOD bUiJ4i.ng for all oftbem may 
examined. 

15. In their reply the Government have stated tha~ "the head of:fkes/ 
liaison olicea of Public Undertakings had almost in all cues beftl established 
in Delhi beCorc they were broupt within the purview of Accommoda~on 
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AdvilorJ Committee in J957. or dopiu: their recommeadations to the con-
ttary acept in QICI at temporal') locationa in initial stages. As desired by 
the Ccmmittee, a revi~ of each case and a decision on merits as to which 
ofthe head o8ica or liaison ofliccs ~d continuf' in Delhi can best be un-
dertaken b) the administrative Ministries concerned in the first instance. 
They will alao be aibd to ieDd notes for a review by the Accommodation 
AdYilory Committee". 

16. In thrir replY Government have merely tried to explain away the 
the existence of Head 06icca and Liaison Oftices of 10 man) public under-
takinp in Delhi. Even after such a long period the Govn-nment have merely 
atated &hat a deeition on the question of location-of the Head Offices and 
Liaiaon Oftices ot'Puldic Undertakings "can be!.t be undertaken" by the ad-
miniltrative Ministr ies concerned. TIle Committee rep'et to BOte dlat 
" ....... of die .... W •• ",as .ot takea.p ad tIIelle yean .... 
..,. ..r-t..... to lay 110.. cdteria lor Iocatioa or •• eJa omce. ill 
DeIW. n. Cc-.1Dktee rekente tile ~d_ .. el desire 
... , GovcnuMat: ...... __ rtaU .a.eb aD e .. _iaadoa uul"y 
...... tile criteria a. nco ........ ia the ... port, aacl pt: dlem 
............ ct. 

C. GUBST HOUSES llENTED IN DELHI. CALCUTTA, BOMBAY 
AND MADIlAS (PARAS "9-31. 33 OF FI}oTIETII REPORT OF 

E.C.) 
....... -_d.doa (Serial No. 4> 

17. Watb a view to provide suitable boarding and lodging facilitics 
to otBcan while OIl tour a nlUDber of IlndertakiJ'lp bad f>et up their guCit 
boaaeI at various pIIM:a. There were 31 guests. houses in aU. II in Delhi. 
1 I in Calcutta, 7 in Bombay and 2 in Madr&f>. 

, 
aB, T.be total ~tlU'C incurnd on rent and maintf'nance of these 

pest houIeI dlariac tbr year 196i-63 was R". 2.97,337 whereas the lodging 
chartca reaUIICId fiom tbeit. occupanb were 001) RI.38.836. The pttcentagc 
or lodgina c:barps re.1UecJ to the expenditure incuned during 19W-63 thus 
came to IS'06. Tbia pen:entagcwu 17.58 in Ig60-61 and 11'87 in 1961-62. 
Tb~ low recoveries ftom the occupanu c1eatly indicated tbat the main-
tenance of pest be_ b) . me public undel takings was quite expemive. 

19- Taki"I.U1Nvant l'acts into consideration. the Estimatcs Committee 
had observed that the guest home requ.Uunenli of aU public undertakings 
and the ~ndirure beiDa inc:uru.cl OD their reat and maintenance, would be 
more reonomica1 if a COIftDlOIl pest bouse was act up in each of the cities of 
Of-lhi, Calcutta, Bomba) and Madras for the use of Offic")"'; of ali the public 
unck-t1alti~. 

~ .0. In repa,. thr Government ha¥" ••• t~ that "tJaia IrcoauDendatiOD 
c.,. he impltmncrd. F,. this. r~ will have to be proUiN b\. Gmamnent 
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aDd the accommodation in such co!IllDon guest hoUM:&, lI110tted to tltf' indi-
vidual public 'mdez;takings according to their need\. In the alternative 
some undertaking oowd also construct the wmmon guetit homes for the use 
of all." 

21. Th.e C~'llUll.ittee regret to acte that at'tK almost foar 
yeartl the Gowr ..... ent ave merely suted tbat the recolDIDenda-
tioa "CUI be implemented" if c:ertaiD conditions 8re fuUWed. The 
CoJDJDittee are surprised at the lack of actioD. It appears GoveftllDeDt 
realise that sub.tantive saviags c:aJl be f.&ected bat aft not prepared 
to incur the initial espeaditare in providing a baildiag or dlrect-
ing ~ 1Uld.ertakiag to 1ndld. a common gaest h01lse. The delay 
in taking action is resaltiag in COJltUaaatioa of certaia avoidable 
espead.iture d1lriag aU these years. The Committee are .f the view 
that the e:dstiag &CCOJDIIlodatioa. in the Guest B01lses of aU the Un-
dertaldap at each place may be pooled and if any addltioaal G1Iest 
B01lse accOJlUllociatioa is still req1lired., steps may be takeD to utilise 
esisting Govenmaeat b1lilcliags-incladiDg the newly constructed 
Govenmaent baildings in Delhi ~hicb housed the deleptes lor UN-
CTAD-aad if this is foand to be ia .... clent, thea COIDIDOD Guest 
Boases Ja each of the principal cities might be COD&tr1lcted for _. 
of aU the Public Undertakings. 

D. COMPARATIVE STUDY OF OFFICE ACCOMMODATION AND 
GUEST HOUSES MAI1\T'f AINED IN DELHI DURING Igti2-63 

AND 1965-06. 

22. ln September, 1966, all the concerned Ministries/Public Under-
takings, were asked to· fUI"l'lsh details of the accommodation acquired in Delhi 
for housing their 'offices as also Guest House accommodation, after the presen-
tation of the· 50th Report of the Estimates Committee (Third ·:r.nk Sabha). 

23. It appears from the information furnished by the various public 
undertakings, that a total area of 7,48,257 sq. ·ft. at an anr..ual cost of 
Rs.23,64,196 was rented in Delhi in 1962-63. Although the area ofaccommoda-
tion in 1965-66~ showed a d~wnward trend and stood at 5,97,2~6 sq. ft., the 
rent increased to Rs. 25,27,906. A break-un of the floor area occupied, as also 
tlle rent naid, by each public undertakir.g iii giver. in a' statement at Appen-
dix I to dus Report. • 

24. Since 1962--63, eleven Public Undertakings had inCreased the dike. 
acCODllQ.Odation occupied ;by them for tbeir offices ill Delhi. In the case.of Air 
India, the increase is, perhaps; due to the expanaien of ~ Line Office in 
nelh~. On .he other hand, the Fertilizer Corporation' of India Lt~,badin .. 
creasedhs o8ice accommodation from 4,000 sq. ft •• in 1~-63 ~c)IOt51 J sq • 

. ft. in 1965-66. The rent paid in. 1962-63 amounted to R5. 26,400 as ag~st all. 
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amount of R.I. I,~.OOO paid in 1965-66. The information fumilhed by this 
Undertaking, does not give any justification for this iacmue ill 8COOhlii+oda-
tion and rent. Similarly, Huuiutan Steel Ltd., also increued its olice accom-
modation from 3,615*1. ft. occupied in 196~-63 to 5,M4 roq. ft. ib 1965-66. 
The rent paid, registered an increue from RI. 6,000 paid in 196~-63 to 
R.t. 33.104 in 1965-66. The Industrial Finance Corporation on the other hand, 
occupied a floor area of 13,201 sq. ft. in 1965-66 as against 14,346*1. ft. occu-
pied in 196~-63. This undertaking however, showed a four-fold increue in 
the amount of rent which !'Ole from R.I. 1,04,328 paid in Jg6st-63 to B.s. 4tS9,sB1 
paid in 1965-66. The Indian Oil Corporation was_formed on the merger of 
the erstwhile Indian Oil. with the Refineries Division. The Corporation has 
(our o8ices ope/ating in Delhi at present. Out of these, three offices, i1i~., 
the Liaison Oftice, the Refineries Difiiion 804 the Pipeline Division, were 
started in 1965-66. Their Marketing Division of the Northern Branch, occu-
pied a &or area 0(28.768 sq. ft., in 1965-66, against a floor area of 11,033 
Iq. ft.,~pied ib 19651-63. The rent paid in 1965-66 was lls. 6,51,870 
apinat a rent of RI. I,Bgt468 paid in 1962-63. 

SIS. Bighteen Public Undertakings opened. their offices in Delhi after 
1961-6,. The total floor area occupied by these public undertakings. totalled 
95.3.3*1· ft .• and the annual rent paid amounted to RI. 15,80 622. The names 
of the Public Undertakings and the floor area oc:cupied by each. ~ also the 
rent paid therefor, are given in a statement at Appendix II to this Report. 

16. In the CMe of Guest Houses, maintained in Delhi, by e1e\-en public 
undertakinp, it will he teen from the statement at Appendix III to this Re-
port, that the number of beds miintair,ed-iB 1965-66 was 90 as against 62 
beds, maintained in 1962-63. The expenditure on rent of buildings for these 
Guest H"uses rOle from RI. 95t4B4 in 196~-63 to R.I. 1,75,735 in 196s-66. 
There was allo an increase in the maintenance of these Guest Houses from 
.... 34,861 in 19611-63 to Rs. 1,19.978 in 1965-66. The public undertakings, 
which have considerably increued their Guest HOUle acmmmodation in Delhi, 
are the Fertilizer Corporation of Jndia Ltd., Hindustan Steel Ltd., and the 
lIIational Mineral DeveloPment Corporation. 

'l7. In 1965-66, two more PQblic undenakings, RoC., Hinduatan Aero-
nautics Ltd., and Pyrites and Chemicah Development Co. Ltd., acquired 
GQelt Houle accommodation in Delhi. Tbe number of beds maintained by 
these t~ public unckrtakinp totalled 10, for lIPhich an amount of RI. 19,607 
lIPas incurred on !lent and Maintenance charges. A break-up of this &,ure 
is ~ven in a statement at Appendix IV to·this lleport. 

'l& ....... II ................................... ' ..... e •• -
__ ....... ., ............. C. • .......... lgIf_ ... ta .... 
.... .... ., 0.. ............ $1" We ..... :11 ••• II, ... ...... _ ......... _ .... _1:. .6._ ... GtIeat ...... ...... 



CllAPTERD 

RECOMMENDATIONS THAT HAVE BEEN ACCEPTED BY 
GOVERNMENT 

Jlecomm ..... dea (Serial No. 5) 

TIle Cemmittee feel duat •• GovenuaeDt m.oaey u iDve.ted. Ja 
tile .... Uc _dertaldag., daey .laoald Nt ezempte. 01 llimplicity. 
TIle lalriag of •• aite Ja .. espeaaiw hotel for tile aM of the top 0&-
cIah of _ ....tertaIdag doetIlIOt aecord well witla it. pabUc role aad 
appean to 1M dl.criDdDatory far tile otller .ta&". E~ if tile ........ _ 
....... t at tile Aalaoka Botel i. claeaper tIaaa ... latabalag. peat 
........ ha. beea m:ade oat by tIae repreaeatadve of tile B.M.T., 
it i. opeD to cridci.... Enmp1e. of tid. ..tare lMcom.e prececl-
eata _d teDd to be f.u.wed by other pablic _dertaldag.. TIle 
CoauaIttee, tlaerefore, recommead tlaat the qaelltiaa of mainteDaace 
of the nIte .t tile A ...... 1Iote1 by tile B.M.T., ....... be re-e-mia ... 
TIae f'aciIit7 of • com .... .-at Iaoa .. , far the aettlag ap of wide. a 
ftt!OpImeDdadoa ... beea ..... la ..... ,I .UI be • ..ua.le to tile 
08icer. of tile aM. T., ...... Vatit tIaU peat ..... i. set ap, the 
Com.m.ittee nneat tkt tlae_B.M.T., ... , ............. &IT&IIp __ t. 
for it. vUltiag 0 ..... iD........ ....... of ... Govena ..... t 01' 

otIaer .... UC aadertaldD, •• (Pan. 35). 

RBPLY OP GoVUNMBNT 

Hindustan Machine Tools Ltd., have vacated a suite in Ashoka Hotel 
since !:lIst October, 1964. 

[Ministry of Industry O.M. No. PR.C.16(4)/64 dated the I nh January, 
1967] 

~_ (Serial No. 6) 

It b clear that tIae pant Iaoa .. a of tile tI ..... pu. --rtaId8ga 
vb., Jleaerve Baak of IDdIa, Ute .......... c-pondoll of 1Ddia .... 
m..u ... Villase ladalltrin Comm.i.aioa m.aiataiDed ill DeW/ 
Ca1catta~""'JfMadr" do 80t rem.aia ... _tel, occapfed .... iD . few cue. tile oecapaaCJ i. very low. TIle Com.m.ittee _"eat tIIat 
tIaeH ~ ..... Id m.ake aM oft.e CODIDIOil peat ...... far 
tile ..uIaa .. of wIIicla • ftCemmendetiOil ............. iD para 
,I.TID tbea it ..... be dnir •• " tlaat tile emtha,..-at ....... are ad-a_ by tile ....... of. Govea .... t or otlaer palalic .... rtaIda •• 

7 
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... _ tlaat tbe • ..uable &eeOIIUIMNIadea I. BOt aIlewed to IJO w..... '01" dIU ........ , more pIIhHdty ma, he pwa, it aeeea...-" 

..... t tIM .... lalllllty of _cia &eCOIIUIl4NladGa. (P .... ,a). 

REPLY 01' GoVZllNJlBNT 

PflTflS Np. 33 
Accepted. Ministry of Finance (Deptt. of Expeuditure)/(Department of 

Coordination) having since issued. necessary instructions f1iM their O.M. No. 
F.3(8)-PC/64, dated 1-10-64 (Appendix I) and No. F. 1 {I6)-PC/66, dated 
12th October, 1966 (Appendix.JI) respectively (copies enclosed for ready 
reference), requesting the Ministries to implement the Committee's recom-
mendation in retp:ct of. the undertakings y.ith y.hicb they are C<.ncerned. 

[Ministry of Industry O.M. No. Pr. C. 16(4) 64 dated the 1 Ith January, 
196,] 

l\eeoau8eedatlee (Serial NO.7' 

TIae Committee feel dlat ...... of pest ...... f. the 08icer. 
of tile ...................... he COD ....... aec:n .. ..,. oal)' wbea 
tIaeM are apec&etI to he ........ .,. occapW h)' viaidD. o8ic:en or •• 
e .... w ......... 1 faclUde. an .ot aYal1ahle. TMy, tlael'efore. recom~ 
..... t_t tIM ...... taIdII •• CODc:eftled MoaId .... miDe tJae lIec:e.ait)' .. ot......n- of __ tei ..... tIae pea ...... keepiD. daeH _pect. 
Ie wIew. (Pan fl). 

REPLY 01' GoWIlNMBNT 

Accepted. Ministry of Finance (Deptt. of Expenditure)/(Departlllent 
of Coordination) having since issued nec.essary instructions JJid, their O.M. 
No. F. 3 (8)-PC/64, dated. 1 10-64 (Appendix I) and No. F. I {I6)-PCj66, 
dakd l!Zth October. 1966 (Appendix II) respectively (copies enclosed fer ready 
reference), requesting tbe Ministries to implement the Committee's recur.-
mendation in respect of the undertakings y.ith y.hich they are ccncemed. 

[Ministry of Industry O.M. No. PR. C. 16(4)164 dated the 11 th January, 
19671 

a .................. (Sedal No. 8) 

'l1te occa,..c), &pres of .... )' of tile pea ..... oWDetl h)' tlae 
.. hUe ... ertaldap at place. otIter .... DeUd, ~ Bombay IUId 
U.dra. are low. It foRo •• "at tile .ecommodlldoa ftl6el"ftd forguest 
ItoaM parpoM.1e dane cases islD esefts of die aetaall"eqairem.eDt •• 
TIll. __ ld .eem to bHllcate ... t tile aet1i&~ .ccomwnodatioa reqalred 
.... DOt SWaperIJ aueued wIleD die CGlllItftlctlGa of gaeIIt ....... e 
WWIa .............. TIae Commlttee .... DOte tlaat III .... )' ease. t_ ..... t • ..n.e.t rw.m die occ .... t. of die peat ..... U •• ot heeD 
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adefraate evell to cover the espeadit1U'e iae1afted oa their maiDteDaace. 
TId. u so ill -.Ate o,dIe taet dlat tbHe pe.t hoase baildiap are owaed 
.,. tbe aadertaldllg. CODcerDed aDd dlas have DO reat Uability. 

TIle Committee saggeR tbat the aadel'takiDgs cQllcerDed .hoaW 
10 iBto the t'lIDcdoaiDg o'these pest houlSelS aDd where tile occapaDCY 
nd_ aN very low, the Decessit)' 'or their coatia1llUlCe .... W be 
esua.iDecL III case. where it i. 'oDDd Dec.ssary to coatiaae the &r-

..... gemeDt, it uoa" be eDsured that the accommodadoa reserved 
tor tILe pe.t hGUlle I. Ia acconlaDce with actual requireme.t. re-
leaP'" where possible, the surplus accommodatioD 'or other par-
pose •• FurtJaer, It i. desirable tbat where the reat reaUsed 'rolD the 
ecc:upaat. o'the gue.t hoase. is Dot ..md.eat to cover the eapeDeliture 
ea their maiDteDaDce, the utmost ecODOID)' _oalel be esercUed. 
(para. 43-45). 

REPLY OF GoVEJtNII£NT 
Accepted. Ministry of Finance (Deptt. of Expenditure)/(Department 

of Coordination) having since issued necessary instructicns uitk their O.M. 
No. F. 3 (8)-PC,64, dated l-nM)4 (Appendix I)-and No. F. 1 (16)-PCf6G, 
dated 12th October, 1966 (Appendix 11) rC5pectively (copies enc1csed feT 
ready reference), requesting the Ministries to implement the Committee's 
recommendation in respect of the unde:takings \\ith \\JHch they are con-
cerned. 

[Ministry of Industry O.M. No. Pr. C. 16(4)/64 dated the 11th January 
1967] 

Recomme .... tI.. (SerIal No. 9) 
Coa.tnlCdoa .01 a pest 11 __ ........ 01 a slse iD esees. 0' the 
~ "RltaiD ..... capital ... _d iDcreuecl eapeDelitare 
.. mai1rteaaDee. TIM c.n.nttee. tlaereAwe, .aggeR "at tbe g .. st 
............. ,. tINK iaay be ooastract_ Ie ftat-. taIaoaW b. aD • 
-..lest ..Ie III die ...... DII!I. wid. ... orisioD f'or apaa." ID 'atU'e, 
_ tlaat the capital aDd ree1IftiD ...... dlt1l1'e daereaD h .edat:e.t to t" ..... 1m1Ull. (Para 4'.) . 

REPLY 0' GovEUIlBtfT 

Ac:uepted.. Miaistry of Finance (Deptt. of Expenditurel/(Department 
of CoordmiltiOll) having since issued necessary i1~structions uii, their O. M. 
NO. F. 3(8)-PC!, ... , deted ••• 0-6 ... (Appdldis I) and No. F. J(J6)-PC/66, 
"tdJ 12th ()ctt)ber, rg66 (Apuenm In rtsoec:tively (~pia enclosed fer 
n:ady refi:reuee). req1£estmg the Mh.imit'S to implemot the Committee', rc.-
OommetulaU9 in respect af tht 1II'Idertaltings "ita \\0 bich tbey a~ con~ed. 

[Minist!") ofludustry O. M. No. Pr. C. Jf (4.~ 16.t-. dated the I nt. lalla!,), 
1167] 
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B.eeommeadatioa (SerIal No. II) 
It will be Hea Irom para 50 tJaa1: the aamber 01 veldcJea ___ -

taiDed by Mme 01 the aadertaldag. h very large. TIah may puotly be 
dlle to the liberal ma ..... ia widell the aeed lor veldcle. aoeqaired by 
tlaem w ...... Hd. .ad the eue wida wJaicJa tIley coald be obtaiaed 
oa .,..lority baaia. It will be .ppreciated that the P'D'c:JaaH 01 vehide. 
ia larg" a1lJDber by aD aadertaJdag add.. to tile capital aDd naaaiag 
ca., of • p.-oJec:t abeably. Aaalerlty aDd ecoaoaIJ' aIIo1lld, theretoft, 
be obaerved by each aadartakiDg bef'Oft .ppreviag propoal. lor 
pllrchaae or Dew vehicln or tlae repl.cem.at or old oaea. The Com-
wHee w01lld _gge.t that aU tIa ........ ertaldap ahoalel DOW review 
their reqairemeata to briag tile ft .. lter dowa to the Ddaim1llD. 
(Para 52)' 

REPLY OF GoVERNMENT 

Accepted. Miniltry of Industry have since issued necessary instructions 
vide their letter No. Pro C. 16(4)/64, dated 16th/24th November, 1966 (Appen-
dix V) addlcssed to the Chairmen/Managing Directors/General Managers 
of public sector undertakings under the administrative control of the Ministry 
of Industry (COP) enclosed for ready reference) requesting them to imple-
ment the Committee's recommendations. Copy has been endorsed to other 
Millistries{Departments concerned requesting them to implement the recom-
mendations in respect of public sector undertakings under their control 
accordingly. 

[Ministry of Industrv O. ~L No. Pro C. 16(4)/64 dated the 11th January 
1967] 

a..COIIUIIleadatiea (Serial No. I;) 
The Committee recomm.ad that where the average ranning 

e.1I:penditare on a velalde baa eaceecled the overa1I average or 
RII. g,ooo (para 55) wldch by itaelf' woaId appear to be Oil tile Idgla 
aide, the matter ..... d be looked bato aot oaly by the .ndertaldng 
bat by th~ Govel'1lment •• well. 

The ColIIJIdttee reel that the procedare nprcliag the aJlotmelit 
of velaide. to "cer. aDd othen aad the method. ot coa.trol .a.d .. per-
vidon eaerclaed over tlaeb t'aaaiag anel malateaallce ..... ld be re-
vieweclaad •• it.ble meu1U'C!a adopted to rechace es.peacUt1Ire OR tIlem. 

III till. coaaectloa, the Committee have, on tIae •• i. ot tile 
evidellce telldered betore them, ptlaered the impreuion that the 
pllblic aadertaldap, eapeciaUy the larcer OIIH, do DOt appear to 
attacla a"cHoat importaace to tIaHe .. ttera. TM o.-mhtee caanat 
bat deprecate tIaia leadeaey aDd t:raat tlutt .U tIa.1IIIdertaIda.p will 
civ. adeqaate attendon to it ia f'tatare. (Paraa~). 
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llEPLY,OF OOVERNJlBNT 

Accepted. Ministry of Industry have since isaued necessary instructions 
vide their letter No. Pro C. 16(4)/64, dated 16th/24th November, 1966 (Ap-
pendix V) addressed to the Chairmen/Managing Directors/General Managen 
of Public Sector Undertakings under the administrative control cfthe Minu.try 
of Industry (copy enclosed for ready reference) requesting them to imple-
ment the Committee's recommendations. Copy has been' endorsed to other 
Ministries/Departments concerned requesting them to implement the recom-
mendations in respect of public sector undertakings under their control 
accordingly. 

[Ministry ofIpdustry O. M. No. Pro C. 16(4)/64 dated the 1 uh JanuarY 
1967]. 

ReeollUlleDdatioD (Serial No. 14) 
The Comuaitt~ feel that the provisioD of the facility of a car fo., 

es:clusive use to the Chairman, Maaagiag Duector etc. of aD uader-
takiag should be looked iato from the followiag aagles:-

(i) Ia the abseace of log-book aad aay up~r IilDit oa the lDileage 
covered or cost of petro) consumed, there is likelihood of 
lazity ia the use of such cars. 

eii) Provisioa of car facility is uaecoaomical to the uDdertakiag 
iaaslDuch as the :l _ ."ies made frOID the officers concerned 
are aot suflident even to meet the pay aad alloW'll nces 01 
drivers not to speak of rua.niag and m.aiateaance cost oC the, 
car. 

(iii) WheD a facliity of thO IWul is es:teDded by .0." undertakoo 
ings, it i. probable that other undertakiags may also .... ut 
similar Iaci1i~es to their officers irrespective of the actual 
needs of such omcers. 

(iv) Such a facllity iavokes public critici .... 

It is a recognised practice that staB" cars ate lDeant to serve 
of6.cial purposes. The CoJDmittee are, therefore, doubtful whether 
the providon of the fadlity of a car for es:clusive use is justi&ed. 
Consideriag that even the sealor JDGst officials of the GoverDlDent 
of India are aet permitted such a facility, the Comuaittee ar~ incliaed 
to think that the i .. traction issued by the Ministry of Finance per-
mittiag the use of cars for es:clusive use by the officers or the public 
aaclertakiD.gs was DOt apparently well advised. In the opinion of 
the Comuaittee, if' it is necessary to give .01De inceatives, the proper 
course would be to .now a suitabl-e coDveyaDce allowance to the 
Chairm.aa/Maaaging Director etc. of an undertakiag or at least to 
keep a log-book to be &lIed by the officer CODceraed. While allowiDg 
dais coDcessio., it wou\d be- desirable to restrict it to a few top 
perSOlUl oaly and for thU JHII'POM suitable priacipaes sJunaid be laid 

a-ll,.ok sabba/68 
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doWJl by the Govel'DJlleDt. The Committee, therefore, recommead 
that the exidiDg procedure may be examiDed ita the Ught or their 
ohtlervatio .. - made above. (p.ra. 66-67). 

REPLY OF GOVERNMENT 

Accepted. Ministry of Finance (Deptt. of Expenditure) have since issued 
necessary instructions vide their O.M. No. F. 2( 18)-PC/64, dated 20th Nov-
ember, 1964 (Appendix VI) requesting the MinistrielJ to implement the 
Committee's recommendations in respect of the public undertakings with 
which they are concerned. 

[Ministry ofIndustry O. M. No. Pro C. 16(4)164 dated the 11th January 
1967]. 

R.ecoDlDl~Dclation (Serial No. I5) 
TIle provi.loD of the f.clJity of cars/_tation wagoas/jeeps provided 

by a few 1IDdert.ldDgs to their officers for journeys froDa resideDce 
to place of work aDd b.ck OD paymeDt. of moathly charges seem. to 
be ulther ecoDOmical Dor desirable for the foJlowmg reasons:-

(I) It nece .. itates larger Dumber of vehicles beiDg required by 
the uDdertakiDg aDd thus re.ults m mereased capital es-
peDditure. 

(2) It IDvolves more espeDditure OD pay aDd alIowaDces of drivers , 
petrol, maiateDaDCe, depreciation cost etc. which would Dot 
be comme .. 1Ir.te with the recoveries made from omcers. 

(3) It virtually &moUDts to a commitDleDt by the undertaking 
to provide tra .. port at any cost. Such comminneDt is DOt 
desirable beca1l5e journeys between resideDce aDd place or 
work are treated as private. 

(4) It is likely to calUe diflic:ultie. m restrlc:tiDg the rUlIDiDg 0' 
vehicles betweeD resideDce of officers .Dd r.ctoryfproJect 
etc. oDly. 

(5) It i. likely to Jive .D impre •• lon or esclu.iveDe.s over the .... 0' velUele •• ad to Ie •• to m .... e of the privilege. 

(6) It wiU have repercus.ioD m 0 her p.blic undertaldnga. 

(7) It iDvoketl public cridcisua.nd creates cU.coatnat'-'q die 
.taiI'DOt getting the privilege. 

The ColDJlllttee aec:ot'diagly cowder that there 1. DOt "'deat 
j .. d8cadoa tor perlllitting the '.cilityo' car etc. to 0.... lor 
,Iourne,.. betweea H.l4ence aDd place olwoft OD paymeat (fjf IDOIitW7 
~ TIley reel tIaat other mean. or tra ..... rt are ..... ...n.w. at 
daoH place. aDd file ... cere sJaould haw .. cWIl"!1llty ia. ......... 
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of those meaDS of tl'aBSport. The Oommittee recommend that tbe 
uudertaldags con~rned should examine . the matter and modify their 
present transport lUTIIDgflIlents sutably. (Paras 69-70). 

REPLY OF GOVERNMENT 

Accepted. Ministry of Industry have since issued necessary instructions vide 
their letter No. Pro C. 16(4){64, dated 16th/24th November, 1966 (ApFendix 
III) addressed to the Chairmell/Managing Directors/Gennal Managers 
of public sector Jmdertakings under the administrati,,{' control of th.e Ministry 
ofIndustry (copy' enclosed for ready reference) requesting them to implement 
the Committee's recommendations. Copy has been endorsed to other Minis-
tries/Departments concerned requesting them to implement the recommenda-
tions in respect of public sector undertakings under their ccntr(.JI acccrdingly. 

Recommendation (Serial No. 18) 
The Committee understand that the Indian Oil Company has not 

approached the public undertakings for supplying petrol etc. to thf'm. 
nol' have many of the undertakings themselves contacted the I.O.C. 
in tIPs connection. The Committee consider it desirable that all the 
public undertakings should make their purchases of petrol etc. from. 
the Indian Oil Compaa.~ . __ the eow:tent to which (he latter is able to 
meet the demands. The I.O.C. should also enter into negotiations 
with all the undertakings and work out plans for supplying its pro-
ducts to them. It may also be ensured that tbe terms oft'ered by tbe 
Indian Oil Company are competitive with those of the private com-
panies and the public· undertaking .. are not in any way placed at.a 
disadvantage on this account. In case the I.O.C. is unable to make 
arrangements for the supply of Petrol,. Oil It Lubricants (P.O.L.) 
to the-undertakings at all the places, the feasibility of meeting their 
requirements through and on the rates orD.G.S. It D.:n.y be examined 
Para 80). 

REPLY OF GOVERNMENT 

Accepted. Ministry of Petroleum and Chemicals have since iS~\lerl neces-
sary instruction vide their letter No. 13(13)/63/10(;, dated 22nd July. 1964 
(Appendix VII) to all the State Governmcnts and t]'c !\'finistries/Dcpartnl('nts 
of the-Government of India to issue suitable in~tructi..,ns to their Sub( rdinate 
Department! and public undmakings for making purchases of PClrc·Jr.Uttl 
pr.oducts from the Indian Oil Corporation Ltd. (:\larketing Division) to 
the extent to which the latter is able to meet the demnnds, suhject tn the 
terms offered by them being competiti\·e. 

[Ministry oflndustry O.M. No. Pro C. 16(4-)/6-1- datcd 11-1-1967] 
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Jleeommeadaticm (Serial No.19) 
The Committee coulder that dae public UIUlt-rtaldng. which are 

havinC a fairly farce nDDlber of vehicJH should hll ve their own work-
shop. for the servichacand repairs of tht'ir vt'hicles. It i., however, 
neCeSSal"y to assess the utility of the workshops ill terms of .ervices 
rendered and ecoDOJllY e8'ected thereby. The CoJDJDittee would 
therefore, reco1DJDend that separate com.merclal accounts ahould 
be kept iD resp«t of all such workshops to see whether their main-
teuaaee has been economical. 

The Com.mittee also feel that in place. like Ranchi and Bangatore 
where there are a n1UDber of public IIIfllCtor projects arrangements 
should be made in the workshop of an IIndertakiDg tt' accept work 
from other undertakings so that any possible idle capacity of the 
workshop is minimised and the e'llpendtture on DUlintenance reduced 
their:eby. (Paras 82-83.). 

REPLY OF G~VERNMENT 

Noted. Ministry of Industry have since issued necessary instructions 
vide their lettcr No. Pro C.16(4)/64, dated 2nd/5th November, 1966 (Appen-
dix VIII) addre!osed to the Chairmen/Managing Directors/General Managers 
of public sector undertakings under the administrative control ofthe Ministry 
of Industry requesting them to implement the Committee's recommcnda-
tiom. Copy has been endorsed to other Ministries/Departments concerned 
rctjuesting them to implement the recommendations in respect of public 
sector undertakinl!s under their control accordingly. 

[Ministry of Industry O.M. No. Pro C. 16(4)/64 dated the 11th January, 
1967] 

Recommendation (Serial No. 20) 

It is not clear to the Committee a. to how In the absence 01 rules, 
it is eusured that the vehicles are being utilised properly. The method 
of nquisitioning and &lJotment of vehicles, the categories of officials 
entitled to .. se them, JDaIUIer of contre) aDd 81lpervision over their 
maiDtenancc are .n .atters which should be specific:ally laid down 
for the pidauce or aU concerned. Tlais is .U tlae more important 
becaase ba the abseDce of adequate cODtrO), car f.cilities become 
•• sceptible to _is.se. Tlae Committee, therefore, recommend that aU 
tlae pablic uadertakillgs slaoald laave da"ir own ruJoes gov~raing the 
11M of vehicles maiDtai.ed by them. They wo.w saggest that the sta&' 
ar rWe. of the Govel'lllDent of India which are quite comprehensive 

may be suitably adopted by the Pablk Uuderta.ldac .. (paras 86-87). 
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REPLY OF GOVERNMSNT 

Accepted. Ministry of Industry have since issued necessary lIU1tructions 
vide their letter No. Pro C. 16(4)/64, dated 16th/24th November, 1966 
(Appendix VIII) addressed to the ChairmenJManaging Directon/General 
Managers of public sector undertakings under the administrativt" control of 
the Ministry ofIndustry (c<.P) enclm.ed for read} reference) requesting them 
to implement the Committee's recommendations. Copy has been endorsed 
to other Ministries/Departments concerned requesting them to implement thJ: 
recommendations in respect of public sector undertakings under their control 
accordingl) • 

[Ministry of Indulltry O.M. No. Pro C. 16(4);64 dated the 11th 
January, 1967] 

RecommeDdatiOD (Serial No. u) 

Th e Committee consider that there is DO necessity for the 
Hindustan Aircraft Ltd., to maintain aircnft and incur espenditare 
thereqD. The small number of passengers carried by the plane also 
:.ndicate that the emergent requirements of the company for which 
the plane is suppondly kept are few and far betweell. The Committee 
would. suggest that the plane may be disposed of as its maintenance 
is Deither eeoDomieal nor very necessary. (Para 102). 

REPLY OF GOVERNMENT 

Accepted. The particular aircraft is expected to be sold shortly to the 
Indian Navy who have requirement for this aiIcraft. 

[Ministry ofIndustry O.M. No. Pr. C. 16(4)/64 dated the 11th January. 
1964]. 



CIIAFI'ER. m 
RECO:\HI£NDATION WHIGH THE COMMITTEE 00 NOT DESIRE 

TO PURSUE IN VIEW OF GOVERNME~T'S RE'PL' 

Recommegdatioa (Serial No. KG) 

The CoIIUIIittee reel tliat IIOIIIe aDi£orm prlaciple .hould be rol-
lowed in &dac the rat_ or IcNIPaI chug_ payable by the occupant. 
of tbe SU-t hou... As pubUe wulertakiDp are owned by the 
Goverameaf, It 1. dnirable that oflieer. of the GOvernment aDd the 
aaclertaldap are liven equal fad1ltl_ lu the pe.t hoas_ nua by 
eacb ether. Further, a. the rat_ or daily allowaacH payable_to 
o8lcera, vary acconliag to their pay, it woald be eqaitable if the rates 
or ledp. chug_ or the pe.t hoa.es are fise«! according to pay 
drawa by them. The COllUDittee aan_t that these matters may be 
..... iae4 by the Goveramea.t. (Para 41). 

REPLY 0' GOVERNMENT 

In 10 far as tbe guest houses under the Ministry of Works, Housing and 
Urban Development are concerned, that Ministry would be willing to enter 
into receip"()(" I arrangements on the lines of those with Slate Govemments 
under Audit lnotruction (4) (i) below F. R. 45, with such public undertakings 
as have guest houses of their own. Under these arrangements, when an dficer 
of one of the pal ties occupies by official aiTangement a resid~ce provided b~ 
anuther party, the Jauer will claim no more than the rent which would be 
reco\'crahle from the officer if he were serving under its administrative control. 
Reilt equivalent to that under F. R., 4S-B may ,be charged from the employees 
of such undertakings as do not enter into th~e reciprocal arrangements. 

I t would not be comrnenmrate with the expenditure involved to co-
rcl:1tc the Jodging charges in any Gowmment h)stel to the emoluments 
drawn by individual officials of public undertaking!;. 

I 

[\Iinimy of Industry O.M. No. Pr. C. rb(4\i64 dated 11-1-1967.) 

R-.--eaclatioa (SerJaI No. I.) 
Ill. rec:egatsetl th.t the aUlllber of vehicle. reqairetlby tbe 

.. bUe aD&lertalda •• may very from ODe a.dertakbac to _other de-
peadlal apoD the a .. tare aael volUlll~ 01 work. Nevertheless, it ahoaW 
lie pos.ible to la, Ilowa BOIDe criteria for ........ the reqalremeata. 
The Com.ittee recOlDIDeDei th.t Govel'lllDe:at ..... 1e1 eaamlae 
wHther aorma co.ad be I.W dOWD in term. of .... power, capital 
lavestmeat. oDtpat, ... ea of operad_ etc. of aa aadertaldac to 
determble with some .pproxlm.tio. wlaP.tlaer tile .amber of velde'" 
........... or ... illtaiaetl by •• _&lert~ coal ..... to certa" acce-
pt .. pattel'lls (Para 5S~. 

16 
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REPLY OF GOVERNMENT 

As recognised by tl-.e Estimates Committee the requilcmt"nts of vehicles 
for undeataking<> would depend upon the nature and volume of their work, 
which vary considerably. In several cases, in spite of small capital invest-
ment and out-put, the nature of intemive out-door duties may necessitate a 
large number of vehicles. It may not, therefore, be possible to evolve any norms 
for universal application. 

[Ministry ofIndustry O.M. No. Pr. C. 16(4)/64 dated 11-1-1967] 

RecommendatioD (Serial No. 16) 

It is de8irable that the uadertakiags which are ruDIliDg buses 
mould aim. that the income from buses is Dot less than the ezpeadi-
tare incurred OD their ruDDiDg and maiDteDlQlce. Where this is Dot 
popibJe, e8"ortB should be made to entrust the work to the State 
Trsuat»por tDepartments or private transport agencie. who might be 
able to ruD the kites OD commercial basis. (Para 73). 

REPLY OF GOVERNMENT 

It is not always p.:>ssible to emure that the ir..c( me fr~m bmes is not less 
than the expenditure incurred on their running and maintenance. Undertakings 
run buses usual:y where it is necessary for w()rkers to \lavel fnm resicier"ce to. 
factory at odd hours during chan/!e of shifts. It will not be placticable to entrust 
ti"ois to State Transport Departments or private Transport Agencies who will 
not be able to concentrate sufficient vehicles at the change ofshift hours and 
wpuld prefer an evenly plac(:d service \hr()ugh~u~ the day. It is, thfrefut", 
copsidert'd that it may net be a,dvisable to pre~cribe i.I.y g(nual rule in thi. 
regard, as due allowance has to be made to. the prevailing peculiar circu:r,n .. 
ItanCes in each undertaking like, remoteness of th~ l(Caticn, availability of 
public transport, nature of the duty hQliI'8, etc. 

[Ministry of Induury O.M. No. Pro C. 16 (4)/64 dated 11-1-19671 

Recammend.tio.D (Serial No. ") 

The Committee feel that IIOme idle capacity IUId empty trips are 
_wWabJe if tile r ....... ahUc: ~ at •• pien:, m. Hiad.D-
aa Ah-c:raft Ltd ........... Teleplaoae W.lItl'in L .... , B ...... ElectroaJe • 
....... .... ......... Maelaiae T .... L .... keep .heir 0 __ ....... Ja til. view, if .Ile .......... "Q-ed .., t ..... foar ..... ertaIdap ......... . 
..... oar .. ..., ... iftJae ........ efdleir ..... rkiIIa an ......... .. 
It ~ .. be p ..... to ...... dale p ...... ___ of 1M ...... 
The Committee _nest that the ....... _~ .... ....,.. ( .... ,,). 
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REPLY OF GOVERNMENT 

This recommendation was examined by the Coordination Ccmmittee 
of the Union Industries in Bangalore and it was unanimously ~.greed that the 
sharing of the transport facilities will lead to the considerable difficulties in 
actual practice and will not result in any advantage ccmmensurate with the 
difficulties involved in the Central adminisnaticn cf such a ~ervice. EVfn as 
it is, the bus facility available in anyone undo taking is inadequate and the 
pooling will not in any way improve matters. 

[Ministry of Industry O.M.1'Io. Pr. C. Ib(4)/b4 datC"rl the 11th .lanualY, 
1967] . 

RecomlDeadadoD (Serial No. al) 

During the period. Augu.t, Igh to March, 1963, the planes maiD-
,ained by the Hlnda.tan Steel Ltd. Sow on 22 days and carried 155 
pa •• eager. per moath on an average. The Committee presame that 
the planes are meaat for u.e of .eaior officers of the Company who 
are required to travel oa argent work. Sach occasions can only be 
iafrequent a. the Committee feel that with a little pre-pJan sach 
argeac:y can be avoided. The Committee are, therefore, unable to 
appreciate the nature and argency of work which aec£ssitates th,e 
oSicera of the Company to travel by air so freqaently and in such 
larae aambers. It is rather surplising that the Company should need 
two plane. for those parposes. The Committee cannot help feeliDg 
that the ea.y availability of the planes rather than the aature of work 
ha. beeD the guidi~tI factor in their Dse. 

It I. aI_ seea tlaat darin, the period April, 1961 tl'> March, IP3 
the Compaay'. pi ... Sew for 1171 hoan oat of which hoars of empty 
tusht. amoDated to ,,,-'5 boan, i.e. 29 per-cent of the total' Sying 
boar •• It followa tlaat a little les. than oae-third of the total 
eapeaditare oa oD uad fuel bu beea OD ac:eoaat of empty &ishts. 

It I. farther aotic:ed that daria, the period April, 1961 to March, 
1963 the Company'. planes Flew for II,-B hoars out of wlaic:1a hour. of 
empty Fligbts &lDO_ted to 331.65 laoars, i.e. 29 per c:eJlt of the fetal 
Flyiaa laours. It follow. that • UttIe lea. th .. ODe-third of the total 
eKpeDClitare oa oU ..... I.ella .. bee. OD ac:c:o_t or empty Flights. 

It I. further aodced tII.t ...... tile period April, 1961 to Man:h, 
."" the Company'. p"'es carried .. paaHIIIer& other tla .. HA.L'. 
employees, I.e. d ....... e •• per .... th oa .. averap. The Com-kee 
.... _t awaft of the drcam.taac:ft Ia widell _eh ...... er. were 
penalae.l to trawl." tbe CoIllJNUlY' ........... w.her recoveries 
..... _ade from tla... lor _cia joanaeJ8. TIley ..-1eI -neat that tIae ___ ,. ........ iato. 
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In the present stage of development of pabHc 1IDCIertaldugs, 
"the maiate:aallce of.an aeroplane by an aD.d.ertaJdag can bardly be 
justified OD groaads of KODomy or Dece",sity. Apart from beiag 
ezpeasive, S1Ich a facility gives aD impresSiOD of IavishDess OD the 
part of the aadertaldag aDd is open to criticism. The Committee see 
DO reasoa why the H.SL. should be placed OD a separate footiag th .. 
other pablic _dertakiags or evea GoverJUDeat DepartmeDts ia the 
matter ofhaviag their ow. plaaes. They woald saggest that the matter 
may be emuaiaed by the GoverDlDent coasideriag also the fact that 
Raachi (where H.S.L.'s Head O&ice is located) is DOW OD the air roate 
to Calcutta. (Paras 95-gB). 

REPLY OF GOVERNMENT 

Maintenance of Air Crafts by the Hindustan Steel Ltd., is considered 
necessary for providing quick means of transport fer travel { f Company's top-
executiv~s to various steel plants. A note explaining the points raised by the 
Estimates Committee is attached (Appendix IX). 

[Ministry of Industry O. M. No. Pr. C. 16(4)/64 dated the 11th Janu-
ary, 1967]. 



CHAPTER IV 

R.ECOMME~nATIO~S IN RESPECT OF WHICH REPLIES OF 
GOVERNMENT HAVE NOT :PEEN ACCEPTED BY THE 

COMMITTEE 

Recommeaclatioa (Serial No. I) 
It U obvious tla.t tlaere Ia .. 'beea. DO planning .bout dae requUe-

meat. of oSee .ccommodation of tlae various ..... ert.kbas. eitller 
by the public: uDdertakings tlaelllllelvea or tile admiai.tradve MUU.triu 
duriDg all these ye.rs aDd that the .c:commodation h •• been hind 
.t ditl'ereut tilDes to sait their eDleDCle •• 

Considermg the magnitude of the total relit· paid aDd the .rea 
occupied by tlae public: uDdertakings in each of tlae priadpal ddes 
of Delhi, Calentta, BolDbay aDd Madra., it would now .ppear th.t 
the requiremel'ts ot public: uDden.kiag •• dlDit of being pooled .Dd 
lDet iD a pla .. ed w.y. The Committee h.ve coDsidered this .spect 
.Dd they feel that it woald be more adv.Dtageou. to CODStract olle 
or two lDulti-storyed buUdiag. to house the offices of tlae varioas aD-
dertaking. located iD these c:ities. Such aD .rraagelDent would DOt 
oaly be ec:oaomic:al ia the 10Dg raa, bat would also help to e ... the 
prenure OD the private accommodatioD .nd lower the rents ia thqe 
c:ities. It woald also beaefit the pubUc: UDdertakiags ill that it woald 
briDg all .uch oSees at ODe plac:e thus fadqtatmg the easier transae-
tiOD of basiness by the public: and s.ving in tran.port and COID-
mauieatioDs. 

The COlDlDittee, therefore, rec:ommeacl that after ass~ •• ia.g the 
pre5eat and future requirelDeDb of the public: aDdertaldag., lDalti-
storeyed buildings may be constructed .t e.c:h olle of the dtietl ot 
Delbi, Calcutta, Bombay .ad Madra. for laoasing dam otBces wlaUe 
a .. ~s.iD, the aNds of public: ..... eJ. taIda.gs, it would be deairable to 
asc:ertaia tbe requiremeats of otlaer pUblic bodin wlaieh are being 
a.anced out ot GoverDIDeDt faad. witla a view to seeing whetller 
tlaeil' accolDIDodadoll requiremeBts coulcl be met in tJils way. The 
Committee "ve DO doubt daat COIISideratioaa of economy would 1. 
kept in "iew whUe selecdD, the utes .. their locatio. from the heart 
or the city wou" DOt make much cU8'ereace .. greater traDaport 
facilities aft available ia those plaees. 

TJae Committee have beea. iatormecl tHt dae State Trading Cor-
poradoe proposes to coDstract its owe ... lWing in Delhi for loc:atiag 
its Ia .. otBce ... tlaat, ter dais .......... it ... acqairetla plot of ..... 
oa J_pada at a co.t ot R&. 5 ....... TIle c:08t of c:oaa.t:ractIoa of the 

20 
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baildiJag Is estimated at R .. B7 laldas. The Committee are not quite 
sllre whether the laead oSee of the State Trading Corporation should 
necessarily be in nch an eJqtensive site. That apart, the Committee 
teel tut opportunity should be taken of the pl'Gposal to emam.iu.e 
whether the oftices of other public undertakings located in Delhi 
could also be &CCOlDIDodated in the muld-storeyed buDding to be 
eonstracted by the S. T .C. 

The Com.m.ittee were informed that Hiaclustan Steel Ltd., also 
proposes to conatruct a buiJdiiig in Calcutta for accollllllodating 
its offices which are now scattered ..at eight clift"erent places in that 
city. The Committee eonsider that this propOsal may also be esamined 
to see whether the offices of other public undertakings located in 
Calcutta"coalcl be accommodated in on8 baildiDg. (Paras 7-11Z). 

REPLY 011' GOVERNMENT 

Poros'.N"os. 7-10 

The administrative Ministries concerned will first dccic:c whether the 
headquarters of the offices of various public undertakings should continue to 
be located in the principal cities of Delhi, Calcutta, Bombay and Madras on 
the basis of criteria mentioned by the CoIll'mittee themseh~s in their re'coIT-
mendation No.2 (para 17) viz., that the proper place for the location of head 
office of an undertaking is the. place ",herc it~ project is located or where an 
undertaking has more than one project/unit, a place as central to them as" 
possible. It may be pointed out irA this connection that the hrad dlices/Liaison 
offices of public undertakings were almost in all cases establi~hed in Delhi 
before they were brought within the pUr\'i~v of Accommodation. Advisory 
Gommittee of the Cabinet in 1957, or despite their recommclldatior..s to the 
COJlfr.lry, ncept in cases of temporary locaticns in initial stages. 

The' conclusions of the administrative Ministries regarding the location 
of head oftices and liaison offices of the public undertakings in Delhi, Cal-
cutta, Bombay and Madras can then be reviewed by the Accommodation 
Advisory Committee. After clear decisions have bt?en tallen in this legard and 
their plUent and future requirements of offict; space have been ascertain,.d, 
the Ministry of Worb, Housing It Urban Development could undertake the 
construction of one or two multi-storeyed buildings in each of these cities 
to house the various offices of all the. undertakings. This cculd be possible in 
two) ways, either the funds could be provided by Government and space al-
lotted to each undertaking ou payment of market rent, or some undertaking 
could construct the building for the use of all. 

P(If'II .N'o. 11 

The Slate Trading Corporation \V2.S to have been allotted a plot of land 
on Janpath where M.Ps quarters are situated. The plot, however, was not 
IDBde available by the Mu.istry of Works ~d Housing. 1hat Mir.istry have 
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now irldicated two plots ofland and the Corporatioo has finally selected two 
acres of land near the Fire Brigade Headquarten behind the Barakhamba 
Road, New Delhi. The Ministry of Works and Housing will be able to all"t 
the plot only after the Zonal plan for Delhi is finalized by the Delhi DeveIOf-
ment Authority. 

2. The price of land now selected for the construction of State Trading 
Corporation's building is ~timated to be Rs. 29lakhs per acre (i.e. total value 
of the two plots will be RI. 58 lakhs). The total area a~lablelin the building 
to be finally <"ontructed on this site would be about 4,00,000 sq. feet. 

3. The Estimates Committee have asked whether the office of the State 
Tradjng (.orporation should necessarily be in such an expensive site. It may 
be stated in this regard that the State Trading Corporation being a commercial 
organi7.ation, its office should be located in a busiAess centre. A business 
organization should have tbe locational advantages. The propoaed location 
of State Trading C'.orporation's office will give it the advantages ofploximity 
to financial institution like banks and other business house!. Moreover, the 
Officers of the State Trading Corporation have continuous work with various 
Govenlment Departments. They also have to diseuss and negotiate business 
matters with the trade reprcseratatives c.f the Foreign Missions. The proposed 
location of the St?te Trading <:.orporatior.'s office at a Central place will be 
quite advanta,,-eous from this point of view also. 

4. It may also be pointed out that there may be restrictions on vertical 
~omt",ctions on sites outside Delhi. Any building constructed by the -Gor-
por:ltion on such site will not provide space for other public undertakings. 
On the prescnt valuations, investment on the office buildiJ'gas proposod by 
the State Trading (.orporation, is tentatively estimated to bring a return of 
the ord(' I' of about 10 to 12%. Considering all these factors a ~trally located 
site has IJern selected for the State Trading Corporation's office building. 

S. Some puhlic undertakings have already approached the State- Trading 
Corporation lor accommodation in the proposed office building. The Cor-
por;,tion proposes to plan construction or the building keeping their rt'quire-
ments also in vic". 

(MiniSII;) of llldllsiry O.M . .}Vo. PT. C. 16{4)/64 dotld 1M 1I''']tIIIII4ry, 1967) 

COMMENTS OF THE CoIOlITJ'E.E 

Recom=eadad_ (s.naI No. sa) 

It .ppears to. eo ..... ttee dlat tile 1ocaaa.. of _ .. otIic:e. of 
ptaIaUc _.I! .. t ...... Ia DeIId .. aot loll .. aay pdaciple. TIle eoasi-
.... tloa ........ W ..... Committee __ W apply .... ny to seYe-

•• 1 oilier ...... taIdas. w ......... o&ices.... sitaatetI OIItaitie. fa 
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the CollUllittee'. view, the proper place tor the location of Head Office 
of aD UDdertaJdDg is the place where its project is located or Where 
aD .... denakiDg has more thaD ODe projectlwlit, a place as ce'n1rat to 
them a, possible. In such cases, is would cOlMluce to better control 
aud supervision over them. It would aslo have tl:.c additional advan-
tage of relievlDg the pressure on accommodation in the capitat The 
ComnUttee feel that a time has COJDe wlP.en it is aecessarv for Govern-
ment to go into each case aDd decide on merits which of the offices 
should continue to remain ill Delhi. They are i.a.clbied to think that 
the A(commodadon Advisory Committee of the Ministry of Works, 
Housing aDd RebabiUtation has DOt given aD efl'ective lead in this 
matter. Government cou~d also lay down criteria for locating the 
head offices of public undertakings in the capitat so that in fU'ure 
llUY proposal of this nature gets an efl'ective scrutiny before a 
decision is takeD. (Para 17). 

Recommendation (Serial NO.3) 

The Committee would reiterate their earlier recolDmeadation 
and suggest that the nature and quantum of work of the existing 
lialaon ofIices of the public undertakings may be exalDined and the 
necessity lor their location in Delhi reviewed. In this connection, the 
ColllDlittee have also noticed that in some cases the names of liaison 
oSices have recently heen changed to sales offices, etc. They would 
sUJ!~est that the work of alJ such offices of the pubJic und~rtakings 
whether they are called Liaison Office or Sales Office etc. should be 
scrutinised and the necessity or otherwise of having them in Delhi 
determined. If it is fOUDd absolutely necessary to maintain such 
liaison offices etc., the feasibility of having a common building for 
all of them may he examined. (Para IZI). 

REPLY OF GOVERNMENT 

As already stated there cannot be a better criteria for locating the head 
offices or liaison offices of public sector undertakings (in Delhi) than what the 
Committee have themselves recommended, vi<. •• that the proper place for the 
location of head office of an undertaking is the place ~h('th('r its project is 
located or where an undertaking has more than one project/unit, <l place as 
central to them as possible. In the cases that come up before the Accommodati(in 
Advisory Committee, the usual reasons urged for locating. the headquarters 
or a liaison/sales office in Delhi are that the Board of Directors consists of 
senior Secretariat Officers of the .administrative Ministry concerned, that day 
to day liaison has to be maintained with the Planning- Commission, or the 
Ministries of Irldustry and Commerce and FincUlce etc. for finalisation of 
proposals relating to ra~ing of finances, foreign exchang-e, sanctions for large 
expenditure, import of plant and equipment, appro\·al oj schelnes of develop-
ment etc. It will be observed that these reasons have not been acceptablc to 
the Ministry of Works, Housing and Urban Development since as filr back 
as 1961 when the then Secretary of the Ministry issued the circ .. ilar letter 
No. 1(44)/61-EEII dated 28-8-1961 (Appendix X,) to all the Ministicr,. 
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regarding the need to restrict loc:ltion of offices in Delhi. It may, therefore 
be brought to tht" notice Qf Estimates Committee that the head office~/Liaison 
offices of public undertakings have almost in all cases been established in Delhi 
before they were brought within the purview of Accommodation Advisory 
Committee in 1957, or despite their recommendations to the contrary except 
in cases of temporary locations in initial stages. It is presum~ti that the obser-
vations of the &timates Gommittee are not applicat>le to field offices as distinct 
from head offices and liaison offices and that offices like Insurance Vnits, 
branches of hanks in the public sector etc. would continue to be exempt from 
th~ general restriction about location of offic~s of public. undertakings in 
D::lhi. 

As desired by the Committee, a review cf each ca.e and a decision on 
merits as to which cf the head offices or liaison offict"s need continue in Delhi 
can best be undertaken by tht" administrative' IvJinistries concern~d in the 
first instance-. l'hey wi U also he- asked to send oot('11 for a review by the Ac-
::ommodation Advisory Committee 

(Ministry of Industry O.M. No. Pro C. 16(4)/64 dated the 11th Janual)', 1967) 

COMMENTS OF THE COMMITTEE 

Plta)e see para 16 of Chapter I 

aeCOlDmendation (SerLal No. f) 

The ColDmittee agree that tllere b need to provide suitable ac-
commodation to oBicen of tile public uadertaJdap wilen tlaey travel 
on oiBcial duty. The Committee, howevl:r, notice that the various 
undertakings have tried to solve tile requirements of their visiting 
o.tllc.. iactivida.ally by Mttial up HpBn.te guest....... without 
...... into the quutioa whether thetIe are beinl adequately uti1iaed 
or DOt. The teadeney to 8et up more such guest h1)uses a1so appears 
to be on the mcrease. The Committee feel that m public a.adertakiags 
widell faactioa on commercial priaciplelll, coauden.tioas of ecoDOm) 
ehoa.ld preponderate. In the present CA8e, this aspect has apparently 
DOt bee. liven clue c:oas1clen.tioa nor has there been any co-onliaatecl 
tilialdni amoac tile .. rio .. a.adertakiag .. 

Coaalclerbla tile pre_t peat house requirements of aU the public 
andertakiap aacI the ezpeaditare DOW being mCal i eel oa tlleir rent 
&ad maiatea.uace, the Committee feel dlat it would be more econ.amiea1 
II a eommoa peat hoase b WIt ap Ia eada of the cities of DeJIai, 
Calcatta, Bom_y aad ....... for tile ase of .iBc:en of aU die pabUc 
aacIuIaIdap. TIae Comm.lttee, &e:eordLagly, ftCOIDmead. tlaat COJiImea 
___ ...... may lie set ap Ia dane c:itieG ..... waaLl up dlat early 
acdoa be takea to Imp1emeat tIda recommeadatloa. 
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p .......... tile tIettiDa .p of tile eoDllll_ peR, -..., t_ eo .... 
mittee recomlll ..... that ia euea w ..... tIaeJr oecapaaey ia low, the 
pnseat peat ...... arr ... o .... ta .. oaIcI he diacoadallec1. It Uoald 
ako .. .....-dat iahtare,DO"-"" lal'eDted or ...... cted 
ill au,. of tIae ddes·., .... Ylclaal pubUc 1IDdertaJdaas. S.ch .... _ .... 
meats ma,. be met by ""mg the ala" peat ___ of," pabUc 
1IDdertaJdaas. (Paras 119-3-,u) " 

REPLY 0' OOVERl'OIEN"[ 

PtIt'as 29-S1 
The recommendation that instead of individ~' 'public undertaking 

maintaining separate guest houses in Delhi, Calcu~, 'Bombav and Madras, 
it would be eeoaomical to it;t tip common guest ,~uses, C8D be implemented. 
For this, funds will havt: to provided by ~t and the accommodation 
in such ~IIUDOII guest houses, allotted t9 tile:individual public undertakings 
according to theit needs. In the altQDatiVe, some Uildertaking could also 
construct the COlllDJOfi. guest hoUBes for the use of all. 
Para }lfo~ 33 

,Accepted. 'Mlniatry of Pinab:ce (Department of Expenditure)/ (Depart-
ment of Coordination) having since issued necessary ibstruction llide their 
O.M. No. F. 3(8) .. ttc/M, dated 1-10-64 (ApPendix XI) ~d No. F:I(16)-PC/66 
dated the 12th OctoDer, 1966 (ApPendix XII) respeCtively requesting de 
'Minjitries to implement: the Committee's recommendation in respect of the 
undertakings with which they are concerned. ' 

(Miftiilrj o/,I'iI4r1ilr7 O. M'No. 'p,. C. 16(4)164' Jal,d IIu 111" jatlur;1, 
1967) 

COIOlBNTl 01' Tim ~ 
Pk~ ~1a;',2I"ofC1iapt"l 



CIIAPTEIl V 

RECOMMENDATION IN RESPECT OE WHICH FINAL REPLY Of' 
GOVERNMENT IS STILL AWAITED. 

IlecolDlIleIUIadon (Serial No. I) 

The CollUDittee were Wormed that IlindlUltaD Steel Ltd., also 
proP"" to COIUtrac:t a buildl"g in Calcatta for accolDIDociating its 
08ic .. DOW located. at eicht cWrereat placn in tlaat dt.". The CoID-
mbtee coaaicler tbat tbill propo.... IDa." aiM be euD1iDecl to see 
wlaether the os;u:e. of other public aaclertaldag. located in Calcutta 
coaIcl DOt be accommoeJated in one buildings (Para 12)· 

# 

REPLY OF OOVlCB.NMENT 

Accepted. 
(Ministry ofIndustry O.M. No. PRG 16(4)/64. dated the 11th January, 

1967), 

JI'tIRTHBR INFORMATION CALLE!) FOR BY THE OOIOaTrE.E. 

The Commit~ desire to know what steps have been taken by Govern-
ment to iulplement Rt-commendation at Serial No. 1 (Para 12) of the Report. 
Details of steps taken may please be intimatf'tl by the 28th February, 1968. 
at the latest. 

(Lok Sabha Secretariat O.M. No. 16-PU/66 dated the 17th February, 
1968). 

FURTHER REPLY OF GOVEIlNMENT 

The Ministry of Steel, Mines and Metals (Department of Iron and Steel) 
are being requested to furnish the requisite information direct as desired. 

(Min. of Industrial Development and Company Afiairs, (Department 
of Industrial Development O.M. No. Pr. C 16(4)/64 dated the 6th March, 
1968). 

NEW DELHI 

COIOlENTS OF THE aOMMITTEE 

Phase see paras 9-11 of Clw.fJkr~I. 

D.N.TIWARY 
Chairman, 

COMMITTEE 
ON April 25, 1968 

Vaisakha 5,1890(S) PUBLIC UNDERTAKING&" 
!~J\\~:' 
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APPENDIX V 
(Vide SI. No. II in Chap.ter II) 

. I 

No. Pr. C. 16 (4)/64 
GOVEllNMENT OF INDIA 

MINISTRY OF INDUSTRY 

New Delhi, the 24th Nov., 1966 

The Chairmen/Managing Directors/General Managers of all the Public 
Sector Undertakings under the administrative control of the Ministl y of 
Industry. 

SUB!ECT!:-Economy in expmditure i"curred on the running and maintenance of cars/ 
vehicles hy the puh~ic stclor undertakings 

Sir, 
I am directed to refer to th'e recommendation at Serial Nos. I I, 13, I~ arid 

20 summarised in the Annexure, made by the EstimateS-Committee on the 
above subject, in their 50th Report (1963-64) on "Public Undertakings-
Accommodation rented in Principal Cities and Guest Houses, Staff Cars, 
etc. maintained by them". ' 

2. It would bcJobserved that the Estimates Committee have been very 
critical about the large numl:et of staff cars/jeeps/station wagr.ns, etc. main-
tained by the public sector undertakings and the excessive expenditure 
incurred 011 the running and maintenance thereof. IiI ,,·iew of the observations. 
made by the Estimates Committee and in order to implement these recom-
mendations, I am to request you kindly to review your requirements ofvehic1cs 
maintained by )'Our undertakings with a view to bringing the number down to 
the ~inimum possible. Austerity and ~conomy has' to ~ observed in future~ 
before approving proposals for the l>~chase of new vehicles or the replacement 
of old ones. The procedure regarding the allotment of vehicles to officelS 
and others and the method of control and supervision exercised over their 
running and maintenance should also be reviewed and suitable measw-es 
adopted to reduce the running and maintenance expenditure on vehide as 
far as possible. 

3. As observed by the Estimates C"..ommittee, it would be conceded that 
the facility of cars/jeeps/station wagons etc. provided to the officers and other 
for journeys between resIdence and place of work, in payment of monthly 
charges is neither economical nor desirable. I am, thel"efere, to request that 
the transport arrange~ts for the c fticers of youl ultdcl"taking ma)' kindly 
be examined in the light of the recommendations of ll.e El'llimp,tu COlr.mjtt~e 

-and necessary steps taken to modify the S&.me suitably. 

39 



4 •. The Estimates Committee have also observed that the public under 
takingS should have their own rules governing the use of cars/vehicles main-
tained by them, as, in the absence of proper rules and adequate control, such 
facilities become iluJceptible of misuse. I am, therefore, to request that the 
staff car rules 'may be framed for your undertaking and approval of you, 
B')al'd of Directors be taken for the same, unless this has already been done. 

5. I am to request you to take early steps to implement these recommenda-
tions and advise this Ministry of the action taken by you in the matter in due 
.course. 

Yours faithfully, 
Sd/- Dhani Ram, 

Under Secretary to the Govt. of India. 

C')py forwarded to all the Ministries/Deptt. with the Jequest to advise 
the nublic sectfJl' unc:1ertakings under their control on the above lines to imple-
ment the recommendations of the Estimates Committee accordingly. 

2. Cupy fdrw'arded for information to all the industries Sections in the 
~inistt1' of Industry c?Dcerned with public sector undertakings. 

3. Cp:Jy rorwarded for infol'mation to the Ministry of Finance, Depart-
ment or Coordination, Bureau of Public Enterprises, Udyog Bhavan, New 
D.!lhi, with ~ference to their W. O. Dy. No. 827-PC/66 dated '4-11-66. 

Sd/- Dhani Ram, 
Under Secretary to the Govt. of India. 



ANNEXURE 

SUtll1ll41Y of "commerulations mude in Chapter IV of Estimates Committee's 50th 
R,efJort (I g63-64} 011 "Pflblic Unaertakings-Accontmoaation ,ent,a in principal 

dtus and guest iwu.ses, staff cars. etc. ,{!-antainea by them" 

(i) The number' of vehicles maintained by some of the undertakings 
is very large. This may Dartly be due to the liberal manner in which the 
need for vehicles required by them was assessed and the case \\-ith which 
they could be obtained on priority basis. It will be appreciated that the pur-
chase of vehicles in large numbers by an undertaking adds to the ::apital 
and running cost of a project sizeably. Asuterity and economy should there-
fore, be observed by each undertaking before approving proposals for purchase 
of new vehicles or the replacement of old ones. The undertaking should review 
thejr requirements to bring the number down to the minimum. 

(ii) In cases where the average running and maintenance expenditure 
on a vehicle e~ceeds the overall average of over Rs. 9.000 per annum which 
by itstlf Ap'pears to be on the high side, the matter should be looked into 
not only by undertaking but by the Government as well. The procedure regard-
ing the allotment of vehicles to officers and others and the method of control 
and supClvision exercised over their running and maintenance should be 
reviewed and suitable measures adopted to reduce expenditure on them. 
There is tendency, especially in the larger undertakings, not to attach 
sufficient importance to these matters. All the undertakings should give ade-
quate attention to it in future. 

(iii) There is no sufficient justification for permitting the facility of cars/ 
jeeps/station ~agons, etc. to officers and o~hers for journeys between residence 
and place of work on payment of monthly charges which are generally low. 
The provision of such a facility seems to be neither economical nor desirable 
for the following reasons:-

(I) It 'necessitates larger number of vehicles being required by the 
undertaking and thus results in increased capital expenditure. 

(i) It involves more expenditure on pay and allowances of drivers, 
petrol, maintenance, depreciation cost etc. \\-hich would not be commensurate 
with the recoveries made from officers. 

(3) It virtually amounts to a commitment by the undertaking to provide 
transport at any cost. Such commitment is not desirable because journeys 
between residence and place of work are treated as private. 

(4-) It is likely to cause difficulties in restricting the running of vehicles 
between residence of officers and factory/project etc. only. 
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(5) It il likely to give an impreuaion of exc1usiveneu over the use 
of \--chicles and to lead to misuse of the privilege. 

(6j It will have repercuuions in other public undertakings. 

(7) It invokes public criticism and creates discontent amoD@' the staff 
nul getting this privilege. 

The other meal'S of available trar.sport should be availed of by the 
officers. The undeaukings concerned should examine their present transport 
arran~eV1ellts and modify the same suitably. 

(h'~ The method of requisitioniJ'l.g and allotment of vehicles, the catc-
:,;ul"iell c)f officials entitled to use them, manner of cOI'.trol and supervision 
live!" their maintenance should be specifically laid dc,wn flf the ~uidance of 
all ('oncemcd. In the absence of adequate control, car facilitiu become 
!'llsceptible to misuse. All the public undertakings sho\lld have their own 
.·ult's gfJ\'elllin~ the use of vehicles maintained by them. The staff car rules of 
the GO"el1lment of India which are quite comprehensive may be suitably 
ad(.ptcd hy the Public Undertakings. . 



.APPENDIX VI 
(Vide SI. l'to. 14 in Chapta, U) 

lito. F. ~(18)-PC/64 . 

GoVUNMBNT OlP INDIA~ 

MINISTRY OF FIl'cANCE 

New D,IIIi-2 1M 20th NtJwmber, 1964. 

OFFICE ,MEMOR.Al\lDtJM 
SUBJBCT:-tJse oC ofiicial cars Cor private purposes by Managing Directors, 

etc., of public sector undertakings. 

The undersigned is directed to state that the Estimates Committee 
in their 50th R.eport (Third Lok Sabha) (63-64) have aesired that the exist-
ing procedure regarding car facility allowed to dlicers of undertakints 
mould be examined having regard to the following:-. 

(i) In the absence of log books and any upper limit on the mileage covered 
or cost of petrol cOIIsumed, there is likelihood of laxity in the use of 
such cars. 

(ii) Provision of car facility is uneconomical to the undertakings inasmuch 
as the recoveries made from the officers concerned are not sufficient 
even to meet the pay and allowances of drivers not to speak of running 
and maintenance cost of the car. 

(iii) When a facility of this kind is extenaed by some undertakings, it 
is probable that other undertakings may also grant similar facilities to 
~heir ofiicers irrespectvie of the actual needs of such "meers. 

(iv) Such Cacility invokes public criticism. 

In the ligbt of the observatiqns made by the Estimates Committee, the 
position has been reviewed in the light of data made available by different 
undertakings. It has been decided, in partial modification of the orden 
contained in our O. M. No. F. 4(43)-E.IV(B)/58 dated the 1St January, 
1963, that (a) the concession would be normally admissible only to the 
Chief Executive of a Corporation, whether a Chairman/Managing Director 
and (b) non-duty journeys should not exceed 500 KM in a month, journeY' 
from residence to oSce being treated as duty runs for the purpose. The existing 
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ratea of recovery, namely of IlI.IOO p. m. for amaH can upto 16lLP. and 
R.s.150 p.m. for larger can win rf!I1laiD ,mr.hapgcd.for the preseut. Cbarga 
for private UIC in exceII of 500 K-M. limit wftl be recoverable at the appro-
priate kiJomcter rate, bed m each UIKlertakiat. Car-lop should be maiD,. 
taiIted mowing journeys oa o6Ut clut:fa. &Ad for private purpoICI 
teparately. 

To 

,~(" "... K. Menon) 
U.-~ to • ·00 •. qf ht& 
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APPENDIX ·w 
(Via s. L. No. 18 in Chapter 11) 

~o. 13(18}/6s/IOC 
GOYBRNIIBNT op INDIA 

MINISTRY OF PETROLEUM AND CHEMICALS. 

All State GovUlulleuts/Union Territories. 

Sua,par:-POL requirements of varioUi DepartmcDts aDd undertakiDgs 
Wider ~ Ccotral aDd State Govemmeuts. 

Sir, 
I am directed tcuay that, among the objectiWl of the IndialtOifOompaay, 

which il a wholly Government oWned Company, ODe of its moat important 
ODe ia to talle Itep. to .. tare tb., within the Aortest pOIIible time, it is in a 
poU~ to ati"abge- the· supply of all petroleum products, required by aU 
Oatral ~ State Gowmmeot OrganiaatiODI. 

2. With. tbe abovc objectivc'Ut'view, tbe Company has already developed 
i".bulk storage ialtallatibp ...... d·retail outlets in various parts of the COUDtry 
and it. is DOW in III poailion to meet -to a very large extent, the P. O.L. require-
IDCDts of.Govcnnp.eatl Otpoisationl and Public tmdertakinga. Consequent.-
ly, the Qompany h,as been approaching the various Government Conlumers 
(CeQtrai aud State) and public ddertakinp, with a view to obtaiDing supply 
CODtractI. However, _pply of P. O. L. requirements of SODJC of these UDder-
takiDp It ill coat1oues to be drawn from other oil companies in tbe private 
ICCtor. 

9. The Batimatel Committee (TllirdLok Sabba) OD Public 'tinder-
takiup in ita Fiftieth Report .... consideftd it desirable that all the public 
undertakings .Ihould IIUlk_ tlf,ell' purchase of petrol etc. from the Indian Oil 
Company 10 the extent to w~ch the latter it able to meet their demandl. 
An extract ot the relevant I'CeOllllDePdatiOD it -cmcl0ac:4. 

4. To euable Indian Oil Company to iJPplement the aforesaid recom-
meatlatibn of thelstimates Committee, I am to request that the contents 
of this recolDDlCDdatiou may be brought to the notice of the WJdertakiDgs 
aD4I ~ UDder your administrative control, and lui table inltnac-
tioat may be isIued to aU your subordinate departmaJta and uudertakinp 
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tbat they should make their purchases of petroleum produCh etc. from the 
Indian Oil Company to tbe ateat to which the latter is able to meet the 
demands, subject to tbe termI ofrered by the Company being competitive. 

I am to request an acbowledgement oftbe receipt oftbis letter. 

Yours faithfully, 

Sd/- (S. D. Bhambri) 
b,,. Seerlt.., to tJu Golll. of I ... 

Copy to .U Miniatriea/Departmentl of Government of India. 

sa. General SectiOD. 
Sd/-eS. D. Bbambri) 

DeJMIY Smrttlry to 1M Colli. of WiJ. 

S. No. R.eference to Para No. Summary of conclusiona/recommenda-

• 
18 

in the report. tions. 

• 
80 

• • • • • 
, The Committee understand that tbe Indian 

Oil Comoany ha. not approached the public 
undertakings, for supplying petrol etc. to them 
nor have many of tbe undertakir.gs themselves 
contacted the IOC in thi. connection. The com-
mittee consider it desirable that all the public 
undertakings should make their purcballCl of 
petrol etc. from the Indian Oil Company to tbe 
extent to which the latter i. able to meet the 
demands. The I. O. C. should also enter the nego-
tiations 'With all the undertakings and ,,"ork out 
plans for supplying its productl to them. It may 
also be ensured that the terms offered by the Indian 
Oil Company are competitive "'ith those of the 
private companies and the public undertakings are 
not in an) way olac:ed at a disadvantage on tb. 
account. In case the I. O. C. is unable to make 
amnpaentl for the tupply of Petrol, Oil and 
Lubricants (P. O. L.) to the undertakin,s at aU 
the places, the feasibiiity of meeting their requi-
remeatl thro~h and on the ntcs of D. G. S. _ 
D. may be examined. 
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APPENDIX vm 
(yit16 SI. No. 19 in Chapter Il) 

No. Pr. C. 16 (4)/64 

GoVEllNllENT OJ' INDIA. 
MINISTRY OF INDUSTRY 

2rrd 
5th No'Olffl/Jlr, 1966. 

The Chairman/Managing Directors/General Managers of all the 
public sector undertakings under the administrative control of the 
Ministry of Industry. 

SUBJECT:-Economy in etpenditure incurred on Workshops maintaioed 
by the Public Sector Undertakings. 

Sir, 

I am directed to say that the Estimates Committee in paras 82-83 of 
their 50th Report (Third Lok Sabha) on Public Undertakings, have considered 
that the public undertakings which are having fairly large number ofvchiclei 
should have their own workshops for the servicing and repairs of their vehicles. 
They have, however, poioted out that utility of such workshtps should be 
auessed. in terms of services rendered and economy eft"ected thereby. For 
this purpose they desire that separate commercial accounts should be kept 
in respect of all such workshops with a view to see whether their maintenance 
has been economical. 

2. The Estimates Committee have further rCCCimmend.ed that in p~ 
lib Ranchi and Bangalore where there are a number of public sector projects, 
suitable provision should be made in the workshop of an undertaking to accept 
work from other undertakings 80 that any possible idle capacity of the work.-
shop is minimised and the expenditure on maintenance thereof reduced. 

S. I am to request you to take necessary steps to implement these recom-
mendations in so far as your undertaking is concerned. This Ministry may 
kindly be advi.CIed of the action taken by you in the matter in due course. 
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Yourl faithfully, 

&i/- (DHANI RAM) 

UrIIlM Seen.." to 1M GtnA. 'II 1_. 



Copy f'orwanlcd to all the MiDistriesJDeptta. with the request to advise 
the pubtic sector undertaJdap uncia their coDt:rol accorc:tingly. 

fl. Copy forwarded for iDfonnatioD tC) the. Ministry of Ymanc:e, Depart-
meat of Co-orctiDatioD, Bureau of Public Sntc:rprisea, New Delhi. 

s. Copy forwarded far baf'ormatian to all the IDduatriea SecticD in the 
MiDiatry of Industry c:onc:aned with Public Sector UndcrtakiDp. 

Sd/- (DHANI RAM) 
U'IfIler sm,1tIt7 to 1M Gout. of IMia. 



AP.J5JO)JX IX 
(YiM SI. No. III in Chaptflil' III) 

HINDUSTAN STEEL LIMITED 
AVIATION DEPARTMENT 

RANOID 

bJECT:-Aeroplanes. 

I. The expenditure shown in. para 8b of the report also blcludes d~ 
ciation, whiCh it as lJigh as R,. 4.11 lakhs and RI. 3.68 laklu for the year 
1961-62 and 196~-63 mlpCCtively. The actu~l expenditure on RUJlJling and 
Maintenance and salaries nad been only Rs. 2.68 lakhs and Rs. 11.11 lakh'J for 
the abo\"e two years ~ively, which is .Dot higb if viewed &om the magni-
tude of the CQmpany's interest. The item of expenditure on Depreciati<: n is 
diminishing nature and decrease from year to year, as the amount ofdeprecia-
tioP is calculated @so per cent on the book value of the aircraft fa each year. 

2. During the year 1962-63, we had enly one pilot to ()pa'atc hoth the 
planes. The number of days of operation on each aBaaft during this ~ar 
had been, therefore, low. The services ohecond pilot were actually available 
from 12-U-Ig63. Although he joined us on 1-1-1963, he was on training unlil 
November, 1963 for Civil Aviation Deparment~1 endorsement to operate 
our types of aircraft (MIs. Tata Iron &. Steel Co. and Ilseo are the cnly 
others in the country.poaseuing these t)pes). Frem the enclo~ed state-
ment, (uide Annexure I) it may be seen that the rate of our flying had 
cons:-terably gone up from November, 1963 when bothlhe pilots "were on 
flying duty. Q:J. an average the aircrafts flew for 36 flying days per month, 
and carried 1 131 ~ers, during the year. During the last feur months 
of the year, the aircraft carried 146 passc:ngen pc! month on an average. 

8. EMPI'Y FLIGHTS. 
The aircraft are essentially meant t~ provide quicJat tnansport for u..el 

of Company'. top executives to e8iciently discharge their duties. Accx¢ir-t 10 
Company". rules, planes ce.n be requiaiticlned by Chairman. Urectcn, General 
Managess and a few Senior ()fticiab only. The others can cnly avail-the plane 
subject to flight programme and accommodation. As such, we do not GpClate 
the plane on any particular Idledllle, but arrange ttighta- as and when rCfJuisi-
tioiled by the q,mpetent.al1thority. Since the time lag between the rcquisiticn 
and the flight being gcDQaUy my dwrt, CQ tam empty &pta either from base 
to the origin 'OfpuSCDgCf-flight ()~ &.om destination to the base are UDavoidable. 
We, however, artauge OUf ftig~ with. utmo'Jt cliJigccce to avcid empty'¥ts 
wherever pouible and.lCo\i~ the p.14mc ~ O'1t1tatiop, ifll~. Blit if gap 
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between 8Jghtl ia more tbaD 3 days, the plane should necest"rily be brought to 
the base for maintenance work. Moreover, ours is not a Commercial traDIpOl t. 
but euentially meant for the use by Company's Executives. Ita such the empty 
flight. may not be taken as buia to evaluate fCODomics of maintenance of aiI-
craft. 

4. oU'ltmE PASSENGERS. 
Outsiders who generally avail our plane ate either Company's guests, 

Ministers of Centre or States, or Officers of the Government or Government 
Undertaking. and very Important perIOns sponlOl'ed by the Governments. 
Out of 680 pauenges I other than HSL employees travelkd in Company's 
aircraft for the period under review by the Estimate CclDJDittee, 364 pusmga s 
were Companys Guests. These include Steel Minister', Chief Miniatcr ofOliua, 
Madhya Pradesh. Bihar and West Bengal, World Bank ~eam, Soviet Export 
Team, Lord Mayor ofFrankf'urt and party U.K.., High Commissioner and Party 
and such other perIODI who visited our Ranchi Office and Plants in the coune 
of Company business. As regards the other pauengen viz., Officers of BEC 
N.C.D.C.and F. C.I. etc. the Companydidnotadd anything toitlexpenditure 
since proportionate cost of flights amounting to Rs. 30,000 approximately 
was recovered for their use of plane by cata ing to the needs of other Gova n-
ment Organisations, we have been not only keeping out operations, at optimum 
level but also saving something on the fixed expenditure. During the year 
1963-64 we catried lI05 FAlc Paying passengas, mosdyCompal}y's employ~s 
and some others associated with Company's work Recoveries frem thc:m' 

, have been over Rs. ,6,1¥! '42. 

5. NECESSITY OF THE PLANES. 
In the course of Company's business, frequent meetings of top executives 

il very essential as much as their presence in their reapective headquarters. 
Our plantl are situated in different ditections and are not connected by any 
Commercial routes from Ranchi. As such. to save the valuable time OIl travel, 
the top executives need to be provided with Air transport. In annc:xure II, 
we have shown a typical example of plane-arrangements necessary fcr BOAld 
meetmgs which is normally held once a month. It may be appreciated that thc 
Directors of the Company who are honorary have to .::ome from various parts 
of India. In the absence of our plane, they bad to Icsort to Train navel from 
and to Calcutta for attending the meetings. This would mean adding one more 
day to their journey on each day. Moreover, the prevailing ccnditions oftbe 
reservation in trains are also significant. Onc would hardly be sure of train 
ac:commodation unless anangements arc made at least 15 to 20 days in advance. 
As such, to save their time on travel and Also to enrure tbeis presence for meet-
iD!ls, it is necessary the Company should bave its own air transport. Before 
Board meetings the Dilect01S have preliminary discusiions with the General 
Managers of the Plants on the previous day. The nanspon arrangements 
should tbtrefol e also cover journeys of General Managers both ways. Above 
an, the value oftime particularly dw ing the period of emergencies viz., breaIL-
downs, strikes and loclr-outs in planu hardly needs over emphasis. 
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"If the Company should keep only one aircraft it would mean availability 
of the plane services only"S m;mths iii a year, as generally, two m~nths are lost 
for C of A overhaul and another two months when pilot and Engineer go on 
leave. Emergencies do not come with prior notice, and if the plane is not 
available when it i. required, the very purpose for which the aircraft. are main-
tained would be ddeated. A stand-by is, therefore, always necessary regardless 
oftbe numbers of days offtying of both aircrafts sDnLlltaneouly.lt is perhaps 
relevant to mention here that even sthe ingleo:-plant Steel Companies like TISCO 
and lISCO are also having 3 to 4 aircraft each for use in roune of their 
busiDaa. 

During the year 1963-64, the planes have made 686 flights and carried 
686 Company's executives. 
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Al'PBNDmx 
CYuII 51. No. I in Chapter IV) 

COb of D.O. l#IUr No. I (~)/61-EE.II, tI4UtI till g81A .A.*psI, ~I .fmtt 
SIIri T. ~, s.:r,ItIry, Millislry oj Workr, HtIfISitw _ Supply fMlJruMl " 

,. Slmlllrils of fill M"1IIimiu oj till a"""..,,,t oj l_ 
As you are aware o8ice accommodation is ac:arce In Delhi notwithatuding 

the fact that a dozen multi-storeyed buildings have been constructed by the 
Central Public Wl)ra Department during the Second Five Year Plan. The 
prelent .hortage i. of the order of 5 lakhs square feet. Abeut 19 lakhs square 
feet ofthe available accommodation is in temporary hutments most of which 
have outlived their lives. We have to demoliah these hulments not only be-
cause they are unsafe but also because the sites on which they stand are requi-
red for the coDltruction of permanent buildings. About 5 lakhs tquare feet 
of acCOmmodation i. available in hired or requisitioned buildings for which 
we are paying RI. gO laJdu per annum as rent or compensation. The R.e-
quisitioning It Acquisition of Immovable Properly Act, 19511 will come to 
an end in March, 1964 and we cannot foresee at this .tage whether parlia-
ment will give it a new leue oflife. In any case we are under a moral obli-
gation to release those properties which have been with us for a very long period. 

I. To relieve the pressure in Delhi we have been urging that oIic:eI 
which could be located elsewhere should be shifted tt(m the capital. Scme 
08icea did move but there baa been no perceptible relief because the cxpaD-
lion of sdin Delhi was far in es.ceu of the staiFwhich mowd out. llecaa--
tly we made unauc:ceufW eft'orta to pasuade the MiniatriaJDepartmeDta to 
asrce to tho shifting of some of6c:ea to Chandiprh and Faridabad In pur-
suance of a directive of Commitee of Cabinet. 

3. I t seems the gravity of the acCOIDIDOdation position in Delhi has no-t 
been fully realised by the Ministries and Departments. The necessity for 
liailon with the Secretariat i. usually advanced as an agrument for the loca-
tion of every office in Delhi. This agrument is diflicult to accept in the 
conlest of modem means of communication. We are aware of a number of 
important attached and subordinate offices as well as Government aponaorccl 
companies etc. smoothly fUDctioning frem places outside Delhi. 

4. For the Third Five Year Plan, our tentative programme of construe. 
tion of office and residential accommodation in the general pool in all the prin-
cipal cities amounted to RI. 57 crores. Taking into consideratioo the capacity 
of the Central P.W.D. the shortage of building m"lterial" foreign eschange 
aDd technical personnel, we asked for a reduced allocation of RI. 35 CI'Ol"eI. 
The Planning Commission has, however, allocated 001, Ra. 15 c:roaa as the 
qpenditurc limit, and RI. 115 c:rores as the pI'OII'&IIIIDe limit. This alJocatioa 
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is quite inadequate and we are reluctantly CClmpelled to C\D,tail our CClDStruc-
tion programme drastically. The new ofli~ buildings which we propose to 
construct in Delhi during the Third Plan period under the truncated progra-
~e will be barely su1Btient kM3ting the ofBcea now housed in temporary 
butments which are for demolition. Hardly. any additic:nal acccmmo-
dAtiOn wUl. therefore. ~ available during the. next few ~ for meeting the 
existing shortage or future requirements arising out of the setting up of new 
oftiCe4 for the expansion of th~ existing offices. 

5. In view of what I ha-ve stated above. you will appreciate that we can-
not, ror some time to come, entertain any requests for additional oflice accom-
modation in Delhi even when the accolDlllOdatibn asbd for is for expaIlIIion 
of siaft' in the Secretariat or attached and subordinate offices under your 
control. if expansion or staff or setting up new offices becoml!!! inevitable the 
possibility of locating them or some of your offices outside Delhi should be 
fullyexploted. ¥ou may also kindly use your good offices to pursuade the 
Government sponsored organisations, companies, CClrpc,rations and ins-
titutions under your control to locate their oflice outside Delhi. 



APP.ENDIX Xl 
(V'uJ. SI. NO.4 in Chapter IV) 

CoiJ oj O.M. No. F. S(8)/64-P" daUd lSI O,,*,,, 1964,1"". Muwtry of Fi"""", 
10 till Millisl",s, ",,,di,., &aim, of c;",st Houses It.1 Nlie Urukrl4kings 

The Estimates COmmittee in their Fiftieth Report (1963-64) on "Public 
Undertakinp-Acc;ommodation rented in Principal Cities; and Guest Houses, 
Staff ears etc. maintained by them" have inter lIlia suggested that consioermg 
the present gueat house requirements of aU the public undertakiDgs and the 
expeDditure DOW being incurred on thcit rent and maintenance, a common 
Guest HOUle may be set up in each of ~e cities of DcIJ:U, Calcutta, Bombay 
and Madras. PendiDg the setting up of the Common Guest HoUses, the 
Committee have recommended that in cases where the occupancy is low the 
present Guest House arrangemen" ahould be discontinued. 

It is suggested that Public Undertakings, under the administrative COIl-
tro1 of the Ministry of Indumy and Supply etc. may be advised on the follow-
ing linea :-

(al As far as possible pooling of guest houses accommodation should 
be attempted and facilities provided by Government shouldbe 
availed of. 

(b) Starting new guest houaea and Clttenaion of lease of existing guest 
houses should be done only with Govemment approval. 

(c) The question of closing guest houses with low occupancy ratio should 
be immediately considcnd. 
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APPBNOIX XD 
(Yidl 51. No. 4 in Chaptel' IV) 

F. 1 (16)-PC/66 
MINISTRY OF FINANCE 

DBPAllTIIBNT 01' COOIU)INATIOH BvuAU 01' PuBuc EHTaanua. 
N6fIJ DIlAi~ tlu l!uA 0e1Dblr, 1966. 

OFFICE MEMORANDUM 

SUBJECT: -Ecooomy in espcoditure inc:urred on Guest HoWlS main_ed by 
Public Enteryriscs. 

Reference is invited to the recommmdatjons, summarised in the Annex-
ure, made by the Estimates Committee on the above subject, in their 50th 
R.eport (1963-64) on "Public Undertaki.D8's-Accommodation rented in prin-
cipal cities and guest houses, staff cars, etc. maintained by them". 

!Z. In purauance of these recommendations, the Ministries concerned 
were requested, in Department of Expenditure O.M. No. F. S(a)-pc/G4 
dated the 1St October, 1964 (Copy enclosed) to advice the Public Enterpriaes 
under their control on the following lines:-

(a) As far as possible, pooling of guest bouse accommodation should 
. be attempted and facilities provided by Government should be avail-

ed of. 

(b) Starting of new guest houses and extension of lease of exiatiug guest 
houses should be done only with Government apwoval. 

(c) The question of closing guest houses with low occupancy ratio should 
be immediately considered. 

3. It has, however, been observed that more and more guest hoUles 
are springing up. The maintenance of separate guest hoUlel by individual 
public enterprises has evoked public criticism. It is abo di&icuIt to justify 
the arrangements. In the canteD .f the praent need for curtailing public 
~ture, the Cabinet have recently decided :-

"The expenditure at.praent being inCUJTed on guest hoUICI by the public 
secIOI' undertakings should also be subjected to review u a pan 
of the overall econOmy'". 
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bOUle requirementl on the basis of the occupancy ration as auggested by the 
Estimates Committee. It is ~ ~ the results of the review should 
be intimated to tbo BWea1l of Pub tic Enterprises by th~ 15th Jl.ovember, 1900. 

8d/- (Re C. DUTT) 
SurfIlO" 1M G,."""..,., of 1_. 

All MiaimlaJDcpaiunaatl (including Cabinet Secmriat and Prime 
WiDiSWI Se=tad.t~. 

.~J(6XV.U 

~"G ., "omIt .. ~ ' .. itt QtI;In III of £Iii .... c..-;,,.', SOIA 
RliHwt 

. (0 ~Ue tbere it peed to prqvid~ _uitabJe accoQllI\cdatio~ to dlittlS 
~fpub'ic unde~s w~ ~hn ~~vel on oftic~l puty. it wa~ noticed tbat 
"q,c variou. ~dc:~_ ~ve ~ricd t~ .olve the m.uireQleD~ of the ~iting 
ofBcen indivfclually by ICtJipg ':lP ieparate ~cat ~ouse. without going into 
tbe question whether these are being adequately utililCd or not. The ten-
dalcy to set up mere such guest bouses also appeared to be on increa!e. 

(ii) Considering the present guest house requirement of all the public 
undertakings and the expenditure now incurred on the running and main-
tenance, it would be more economical if a common guest Hou!IC is set up in 
each of tbe bigser cities for the usc of oflicen of all the public undertaking'!. 

(iii) Pending the setting up of tbe common guest house, in cases where 
occupancy is low the present guest house anangement should be discontinued. 
In future, no guest house should be rented or constructed in any of the cities 
by individual public undertakings. Such requirements may be met by pcd-
ing the existing· guest houses of the public undCl takings. 

{iv) The retina ofgucat ho ... for the officers of the public undertakin,s 
should be considered when these aae expected to be adCCluately cccupied 
by visiting officer_ or in caleS where hotel facilitiC1 are not available. 

(c) Tho oc:cupancy ~ of lJL&Ily of the guest houses owned by ~ 
pablic: UIl~ were low. This would.oem to inc:lic:ate that the acccm-
IIMldatioD rac:rw:d for pat ~e purpola ~ thae cases is in esceas (f 1be 
actual requirements wbic-.h were apparently not propefly assessed when t~e 
oCOGstrucnon ofguat houses was planned. Moreover, in many C&BeS the rent 
na1ise4 £tom the oc:c:upanb ofdae pest hoUlC$ has not been adequate to co~ 
the e&pCQditurc incurred DO their maintenance. The UIldCl1akiDgl concerned 
abould go into the functioning of these guest houses: where the occupancy 
ratios are very low, the necessity of their continuance should be aamined. 
Is cateS where it i, foUlld nccasary to contiDue the ~t, it should 
be amU"ecl that the accollllnOdation racrved for the guest houIea is in accor-
dance with the actual requiremeDti releuiog, wbc:revcr pouible, the aurplus 
accommodation for other purposes. Further J where the rent realised frc: m 
the oceapanta of the pest hoaJeI i. utmoBt CCODOIIlT __ lei be c:a:rciIcd. 



APPENDIX xm 
\ Y"uIe para 5 of IntIoduction) 

~.1sis oj till II&Qon ,." by till GODmlment Oft till "commm4ations «1IIt4i_ 
in 1M Fiftieth IUfxrt of thl Ertimaus Commit," (Third Lok &bAa) 

I. Total Number of Recommendations made • 
U. Recommendations that have been accepted by Government 

(Dide SI. Nos. 5, 6, 7,8,9, II, 13, 14, IS, 18, 19,110,1111) -
Number 
Percentage to total 

III. Recommendations which the Committee do not desire to 
pursue in view of Government's reply (vide 81. Nos. 10, 
12, 16, 17, 21)-

Number 
Percentage to total 

IV. Recommendatbn"!! in respeC't of which replies of Govemment 
have not been accepted by the Committee (vide SI. Nos. I 

(paras ,-I I), 2, 3, 4)-
Number • • • 
Percentage to total 

V. Recommendation in respect of whkh finalleply of Govern-
ment is awaited (vide 81. No. I (para 12)-

Number • • • 
PClccntage to total . • 

II 

13 
59'1 

5 
22'72 

J/6 
'76 



rial Name of Agent Agency Serial. Name of Agent Ageocy 
0. No. Nos. No. 

z7· Bahree Brothen, 188, 33. BookweU,4, Sant Naran-
l..ajpatrai Market, karl Colony, Kings-
DeIhi-6. Z7 way Camp, Delhi-9 •. 96 

za. Jayana Book Depot, 
Cbapparwaia Kuan, 
Karol Bagh, New MANIPUR 
Delhi. • 66 

. 2.9- Oxford Book & Station- 34 • ShriN. Chaoba Singh, 
ery Company,Scin- News Agent, Ramlel 
dia House, Connaught Paul High School 
Place, New Annex, Imphal. 1; 
Delhi-I. 68 

30. P~le'8 Publishing AGENTS IN FOREIGN ouse, Rani Jhansi COUNTRIES Road, New Delhi . 76 

31. The U ruted Book 1ra;n-
cy, 48, Amrit aur 3S. The Secretary, Establi-
Muket, Pabar Gaol. shment Deputment, 
New Delhi •• 88 The High Commis-

sion of India, India 
32.· Hind Book House, 8z, House, Aldwycb, 

Janpath, New Delhi 9' LONDON, W.c.-z. 
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